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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, DELHI
1.A No 645 of 2024

In

ORIGINAL APPLICATION NO. 646 OF 2023

IN THE MATTER OF: -

MANOJ KUMAR KAUSHAL ...APPLICANT
VERSUS

STATE OF HIMANCHAL PRADESH & ORS ...RESPONDENT(S)

REPLY AFFIDAVIT ON BEHALF OF RESPONDENT NO.09, MINISTRY
OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

MOST RESPECTFULLY SHOWETH: -

I, Vimal Kumar Hatwal, working as Scientist “E” in the office of the Ministry of
Environment, Forest & Climate Change, at Indira Paryavaran Bhavan Jor Bagh Road,
Aliganj New Delhi-110003, the deponent herein does hereby solemnly affirm and state on

oath as under: -

1. That I am duly authorized and competent to swear the present reply affidavit on behalf of
Ministry of Environment, Forest and Climate Change (hereinafter referred as MoEFCC).

2. That the contents of the application, unless specifically admitted, are denied to the extent
that they are inconsistent with submissions made hereinafter.

. That the instant reply is being filed by the Answering Respondent without prejudice to his
right to file a fuller.and more detailed reply at a later stage, if so necessary.

. That in consideration of the contents of the aforementioned letter pat;tior_l,.this Hon’ble
Tribunal, by order dated 08.01.2024, was pleased to take sue motu cognizance of the said

letter dated 10.07.2023, and the same was duly registered under Section 14 of the National

Green Tribunal Act, 2010 (8NGT Act) as Original Application No. 646 of 2023,
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. That based on the LA no. 646 of 2025 in the present matter filed by the Applicant i.e., M/s

lan Macleod Distillers India Pvt. Ltd., this Hon'ble Tribunal vide order dated 05.03.2025

impleaded the MoEFCC as Respondent no. 09.

. 1t is humbly submitted that the Answering Respondent in the exercise of the powers

conferred by Section 3 of the Environment (Protection) Act, 1986 read with clause (d) of
sub-rule (3) of rule 5§ of the Environment (Protection) Rules, 1986, has notified the
Environment Impact Assessment (hercinafter referred as EIA) Notification, 2006 on

14.09.2006. A copy of S.0.1533 (E) dated 14.09.2006 is annexed as Annexure R9/1.

. That, the EIA Notification, 2006 in Paragraph 7, stipulates four stages in the process of

obtaining Environmental Clearance. Stage (1) is screening wherein the Expert Appraisal
Committee (hereinafter referred as EAC) or the State Expert Appraisal Committee
(hereinafter referred as SEAC) takes the decision on whether or not the Environmental
Impact Assessment (hereinafter referred as EIA) Report has to be prepared for the proposed
projects. Stage (2) is Scoping wherein the EAC for category “A’ projects and the SEAC for
category ‘B’ projects determines detailed and comprehensive Terms of Reference
(hereinafter referred as ToR) addressing all relevant environmental concerns for the
preparation of an EIA Report in respect of the proposed project or activity for which the
prior environmental clearance is sought. Stage (3) relates to Public Consultation and has
two components- (i) a public hearing, which is conducted by the concerned State Pollution
Control Board at the project site or in its close proximity, explaining all possible
environment impacts and measures proposed in EMP and (ii) obtaining written responses
from other concerned persons who have a plausible stake in the environment aspects of the
project or activity. Lastly, Stage (4) relates to the Appraisal of the Project wherein the
detailed scrutiny by the EAC or the SEAC of the application and other documents like the

Final EIA Report and outcome of public consultations relating including public hearing

projects by categorizing the developmental projects into two categories, i.e., Category ‘A’

project and Category 'B'. The ‘Category ‘A’ projects are appraised at the Central level by

the EAC and Category ‘B’ projects are apprised at SEAC.
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9. 1t is most humbly submitted that the distilletics Plant have been listed in the Schedule of

the EIA Notifieation, 2006,

Project or Activit|  Category with threshold limit
¥ A B

() @) (€)) (4) (3)

a. Except for the
projects
falling in item
5(ga) of this
Schedule;

b. Expansion of
sugar
manufacturin
£ units or
distilleries for
production of
ethanol,
having Prior
Environment
Clearance
(EC) for
existing unit,
to be used
completely
for Ethanol
Blended
Petrol (EBP)
Programme
only, as per

Conditions if any

IMolasses based

Distilleries >  |Molasses based self-

100 KLD Distilleries < 100 KLD e

certification

5(g) Distillerics [Non-molasses ;nfézl:n_lo .: an
based [Non-molasses based the Pr?'ecty

distilleries >200 |Distilleries < 200 KLD p 4

roponent,

shall be
appraised as
category ‘B2’
projects.
Provided that
subsequently
if it is found
that the
ethanol~ .
_ produced
.'based on the
‘., EC granted as -
per this
dispensation,
is not being
used
completely -
for EBP
Programme,
or if ethanol
is not being
produced, or
if the said
distillery is

KLD
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not fulfilling
the

. requirements
based on
which the
project has
been
appraised as
category B2
project, the
EC shall
stand
cancelled”;

10. That the answering Respondent respectfully submits that the proposal for establishment of
a 5 KLPD Malt Spirit Distillery by M/s. Ian Macleod Distillers India Pvt. Ltd., situated at
Plot Nos. A2, A3 & A4, Industrial Area Pandoga, District Una, Himachal Pradesh, has
been duly examined by the MoEFCC. It is submitted that as per the Schedule to the EIA
Notification, 2006, as amended from time to time, non-molasses-based distilleries having
a capacity up to 200 KLPD are covered under Item 5(g) and fall under Category ‘B’, and
are ordinarily required to be appraised at the State level by the SEAC. However, in the
present case, since the project site is located within a distance of 5 kilometers from an inter-
State boundary, the General Condition stipulated under the said Notification becomes
applicable, thereby necessitating appraisal of the project at the Central level by the EAC
constituted by this Ministry.

11. It is further submitted that the Standard Terms of Reference were granted vide E T-\To. -IA- '
J-11011/201/2021 1A-II(T) dated 20th May 2021. A copy of Standard Terms | |-1f
Reference dated 20.05.2021 granted in favour of M/s. Ian Macleocll-DistiJlers India
Pvt. Ltd. has been annexed herewith as Annexure R9/2. ) | ,

12. It is submitted that the proposal was considered by the EAC (Ind-2) in its 49 M;eting‘h_eld

during 27" -28" January 2022 at its Agenda No 49.4., wherein EAC duly deliberated on

the aspect of Public Hearing for the proposed project, that has been conducted by HPPCB,

Una on 28.10.2021 at Common Facility Centre, Industrial Area Pandoga, Una and chaired

by Additional Deputy Commissioner, Una. As submitted by PP it was informed that there

are No national parks, wildlife sanctuaries, Biosphere Reserves, Tiger / Elephant Reserves,

Wildlife Corridors etc., within 10 km distance from the project site, However, Reserved

Forest is at 500 m in North Direction, The proposal was considered by the EAC in its 49th

meeting held on 27th - 28th January, 2022 in the Ministry, wherein the Committee

LS ) ¥4 s ripad

4
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recommended the project for grant of environmental clearance dated 02.03.2022. A copy
of MOM of 49th meeting held on 27th - 28th January, 2022 has been annexed
herewith as AnnexureR9/3.

- That the answering Respondent respectfully submits that the EAC, constituted under the
EIA Notification, 2006 and comprising domain experts, examined the proposal submitted
by the Project Proponent along with the EIA/EMP report prepared by a QCI/NABET-
accredited Consultant. The EAC noted the undertaking given by the Project Proponent
affirming that the information furnished in the application and enclosures is true to the best
of his knowledge and that no material facts have been suppressed. It was further recorded
that if any part of the data/information is found to be false or misleading at any stage, the
project shall be liable for rejection and any Environmental Clearance granted shall be
revoked at the risk and cost of the Project Proponent. A copy of Environmental Clearance

dated 02.03.2022 granted in favour of M/s. Ian Macleod Distillers India Pvt. Ltd. has

been annexed herewith as AnnexureR9/4.

14.

Therefore, it is respectfully submitted that the present counter affidavit may kindly be taken
on record and into consideration and the Hon'ble Tribunal may pass appropriate Order(s),

direction(s) as deemed fit and proper under the facts and circumstances of the present case.

&
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Annexure 1

L THE GAZETTE OF INDIA : EXTRAORDINARY [PARr lI—Sec. 3(ii)]

MINISTRY OF ENVIRONMENT AND FORESTS
NOTIFICATION
New Delhi, the 14th Seplember, 2006 . "
‘ 50 1533(5;)--—W?!efcas, adraft notification under Sub-rule (3) of Rule 5 of the Environment (Protection) Rules, 1986 for
\mpasing cettain restrictions and prohibitions on new projects or activities, or on the expansion ot modefnization of existing
Projecis or activities based on their potential environmental impacts as indicated in the Schedule to the notification, being
undcrt.akcn in any part of India', unless prior environmental clearance has been accorded in accordance with the objectives
of Pf“‘o'fﬂ Fﬂ\’lwnmmcnl Policy as approved by the Union Cabinet on 18th May, 2006 and the procedure specified in the
m“‘tﬁﬂlmn.\lby the thnlral Government or the Statc or Union Territory Level Environment Impact Assessment Authority
(Slﬂlf_\{\), tolbe constituted by the Centra) Government in consultation with the State Governmen! or the Union Territory
-‘\l.!muufh atpn concrrned under Sub-seciion (3) of Section 3 of the Environment (Protection) Act, 1986 for the purposc of
IPLS solificalion, was published in the Gazelte of India, Extraordinary, Part Il, Section 3, Sub-section (ji) vide number
3.0. |324'(F }. dated the 15th September, 2005 inviting objections and suggestions from all persons likely to be affected
ther_c;hy Wwillfin a period of sixty days from the date on which copies of Gazelle coniaining the said nolificalion were made
availnble to the public; ’

And whereas, copies of the said notification were made available to the public on 15*
September, 2005;

And whereas, all objections and suggestions received in response to the above
‘mentipned draft notification have been duly considered by the Central Government;

‘Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of
sub-section (2) of section 3 of the Environment (Protection) Act, 1986, read with clause  (d)
of sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1926 and in supersession of
the natification number S.0. 60 (E) dated the 27™ January, 1994, =xcept in respect of things
done ¢r omitted to be done before such supersession, the Central Government hereby directs
that op and from the date of its publication the required construction of new projects or
activitics or the cxpansion or modernization of existing projects or activities listed in the
Schedple to this notification entailing capacity addition with change in process and or
technology shall be undertaken in any part of India only after the prior environmental
clearance from the Central Government or as the case may be, by the State Level Environment
Impact Assessment Authorily, duly canstituted by the Central Government under sub-section
(3) of isection 3 of the said Act, in accordance with the procedure specified hereinafter in this

notifidation.

'Includes the territorial waters

2. Requirements of prior Environmental Clearance (EC):- The following projects or
activities shall require prior environmental clearance from the concerned regulatory authority,
which shall hereinafier referred to be as the Central Government in the Ministry of
Enviranment and Forests for matters falling under Category ‘A’ in the Schedule and at State
level the State Environment Impact Assessment Authority (SEIAA) for matters falling under
Category ‘B in the said Schedule, before any construction work, or preparation of land by the
project management except for securing the land, is started on the project or activity:

(i)  All new projects or activities listed in the Schedule to this notification;

(ii)  Expansion and modernization of existing projects or activities listed in the Schedule to
this natification with addition of capacity beyond the limits specified for the concerned sector,
that is, projects or aclivities which cross the threshold limils given in the Schedule, after
expansion or modemization;

¥, fime @R weum/ Gmar Hatwal
wava afea
Member Secretdfy, Scientist-"E’
o q?F t and Climata Change
M/o Environment Forest and Cli
anrwa AT, % el
6 Govt. of India, New Dalhi
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(i) Any change in product - mix in an cxisting manufacturing unit included in Schedule
beyond the specified range.

3. State Level Environment Impact Assessment Authority:- (1) A State Level
Environment Impact Assessment Authority hereinafler referred to as the SEIAA shall be
constituted by the Central Govemrhent under sub-section (3) of section.3 of the Environment
(Protection) Act, 1986 comprising of three Members including a Chairman and a Member —
Secretary to be nominated by the State Government or the Union territory Administration
concemed.

(2)  The Member-Secretary shall be a serving officer of the concerned State Government or
Union territory administration familiar with environmental laws.

(3)  The other two Members shall be either a professional or expert fulfilling the eligibility
criteria given in Appendix VI to this notification.

(4)  One of the specified Members in sub-paragraph (3) above who is an expett in the
- Environmental Impact Assessment process shall be the Chairman of the SEIAA.

(5)  The State Government or Union territory Administration shall forward the names of the
Members and the Chairman referred in sub- paragraph 3 to 4 above to the Central
Government and the Central Government shall constitute the SEIAA as an authority for
the purposes of this notification within thirty days of the date of receipt of the names.

(6)  The non-official Member and the Chairman shall have a fixed term of three years (from
the date of the publication of the notification by the Central Government constituting the
authority).

(7)  All decisions of the SEIAA shall be unanimous and taken in a mecting.
4, Categorization of projects and activities:-

(i)  All projects and activities are broadly categorized in to two categories - Category A and
Category B, based on the spatial extent of potential impacts and potential impacts on human
health and natural and man made resources.

(il) Al projects or activities included as Category ‘A’ in the Schedule, including expansion
and modernization of existing projects or activities and change in product mix, shall require prior
environmental clearance from the Central Government in the Ministry of Environment and
Forests (MoEF) on the recommendations of an Expert Appraisal Committee (EAC) to be
constituted by the Central Government for the purposes of this notification;

(i)  All projects or activities included as Category ‘B’ in the Schedule, including expansion
and modernization of existing projects or activities as specified in sub paragraph (ii) of paragraph
2. or change in product mix as specified in sub paragraph (iti) of paragraph 2, but excluding
those which fulfill the General Conditions (GC) stipulated in the Schedule, will require prior
environmental clearance from the State/Union territory Environment Impact Assessment
Authority (SEIAA). The SEIAA shall base its decision on the recornmcndal'{ons of a S}ate or
Union territory level Expert Appraisal Committee (SEAC) as to be constituted fo.r in this
notification. In the absence of a duly constituted SEIAA or SEAC, a Category ‘B" project shall

be treated as a Category ‘A’ project;
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5. Sereening, Scoping and Appraisal Committees -

The same Expert Appraisal Committees (EACs) at the Central Government and SEACs
(hereinafier referred 1o as the (FAC) and (SEAC) at the State of the Union tertitory level shall
screen, scope and appraise projects of activities in Calegoty *A" and Category ‘B’ respectively.
FAC and SEAC s shall meet at least once every month

(a)  The composition vl the EAC shall be as given in Appendix VI. The SEAC at the State or
the Union territory level shall be constituted by the Central Government in consultation with the
concerned State Government or the Union territory Administtation with identical composition,

(d)  The Central Government may. with the prior concurrence of the concerned State
Govemments or the Union territors Administrations. constitutes one SEAC for more than one
State 9r Union territory for reasons of administrative convenience and cost:

(€} The EAC and SEAC shall be reconstituted afier every three years:

(d)  The authorised members of the EAC and SEAC. concerncd. may inspect any site(s)
connected with the project or activity in respect of which the priar environmental clearance is
sought. for the purposes of screening or scoping or appraisal-with prior notice of at least seven
days tg the applicant. who shall provide necessary facilities for the inspection:

(¢)  The EAC and SEACs shall function on the principle of collective responsibility. The

Chairperson shall endeavour o reach a consensus in each case, and il consensus cannot be
reached, the view of the majority shall prevail.

6. Application for Prior Environmental Clearance (EC):-

An application seeking prior cnvironmental clearance in all cases shall be made in the
prescribed Form | annexed herewith and Supplementary Form IA. if applicable. as given in
Appendix 11, after ‘the identification of prospective site(s) for the project and/or activities to
which the application relates, before commencing any construction activity, or preparation of
land, at the site by the applicant. The applicant shall furnish, along with the application, a copy
of the pre-feasibility project report except that, in case of construction projects or activities (item
8 of the Schedule) in addition 10 Form | and the Supplementary Form 1A, a copy of the
conceptual plan shall be provided. instcad of the pre-feasibility report.

T Stages in the Prior Environmental Clearance (EC) Process for New Projects:-

7(i) The environmental clearance process tor new projects will comprise of a maximum of four
stages. pll of which may not apply to particular cases as set forth below in this notification. These
four stages in sequential order arc:-

Stage (1) Screcning (Only for Category B projects and activitics)
Stage (2) Scoping '
Stage (3) Public Consultation

Stage (4) Appraisal

|. Stage (1) - Screening:

In case of Category "B" projects or activities, this stage will entail the scrutiny of an
application seeking prior environmental clearance made in Form | by the concerned State level
Expert Appraisal Committee (SEAC) for determining whether or not the project or activity

“!_!.L-_
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requires further environmental studies for preparation of an Environmental Impact Assessment
(EIA) for its appraisal prior to the grant of environmental clearance depending up on the nature
and location specificity of the project . The projects requiring an Environmental Impact
Assessment report shall be termed Category '‘Bl' and remaining projects shall be termed
Category ‘B2’ and will not require &n Environment Impact Assessment report. For categorization
of projects into B1 or B2 except item 8 (b), the Ministry of Environment and Forests shall issue
appropriate guidelines from time to time,

Il. Stage (2) - Scoping:

(i)  “Scoping”: refers to the process by which the Expert Appraisal Committee in the case of
Category ‘A’ projects or activities, and State level Expert Appraisal Committee in the case of
Category ‘BI” projects or activities, including applications for expansion and/or modernization
and/or change in product mix of existing projects or activities, determine detailed and
comprehensive Terms Of Reference (TOR) addressing all relevant environmental concems for
the preparation of an Envjronment Impact Assessment (EIA) Report in respect of the project or
activity for which prior environmental clearance is sought. The Expert Appraisal Committee or
State level Expert Appraisal Committee concemed shall determine the Terms of Reference on
the basis of the information fumished in the prescribed application Form1/Form |A including
Tems of Reference proposed by the applicant, a site visit by a sub- group of Expert Appraisal
Committee or State level Expert Appraisal Committee concerned only if considered necessary by
the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned, Terms
of Reference suggested by the applicant if fumished and other information that may be available
with the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned. All
projects and activities listed as Category ‘B’ in Item 8 of the Schedule
(Construction/Township/Commercial Complexes /Housing) shall not require Scoping and will be
appraised on the basis of Form 1/ Form 1A and the conceptual plan.

(i) The Terms of Reference (TOR) shall be conveyed to the applicant by the Expert
Appraisal Committee or State Level Expert Appraisal Committee as concerned within sixty days
of the receipt of Form |. In the case of Category' A Hydroelectric projects ltem 1(c) (i) of the
Schedule the Terms of Reference shall be conveyed along with the clearance for pre-construction
activities .If the Terms of Reference are not finalized and conveyed to the applicant within sixty
days of the receipt of Form |, the Terms of Reference suggested by the applicant shall be
deemed as the final Terms of Reference approved for the EIA studies. The approved Terms of
rence shall be displayed on the website of the Ministry of Environment and Forests and the
corterned State Level Environment Impact Assessment Authority.

(iii) Applications for prior environmental clearance may be rejected by the regulatory
authority coricerned on the recomimendation of the EAC or SEAC concemed at this stage itself.
In case of such rejection, the decision together with reasons for the same shall be communicated
to the applicant in writing within sixty days of the receipt of the application.

111. Stage (3) - Public Consultation:

(i) “Public Consultation” refers to the process by which the concemns of local affected persons
and others who have plausible stake in the environmental impacts of the project or activity are
ascertained with a view to taking into account all the material concems in the project or activity
design as appropriate. All Category ‘A’ and Category Bl projects or activities shall undertake
Public Consultation, except the following:-

(@)  modernization of irrigation projects (item 1(c) (ii) of the Schedule).




1810

'I'}II_E UN[:" I'TE OF INDIA : EXTRAORDINARY _ [ PaRT H—Sec. X(ii))

()  all projects or activities located within industrial estates or parks (item 7(c)
of the Schedule) approved by the concerned authoritics, and which are not
disallowed in such approvals.

(¢)  expansion of Roads and Highways (item 7 (f) of the Schedule) which do not
involve any further acquisition of land.

(d)  all Building /Construction projects/Area Development projects and Townships
(item 8).

/

(¢)  all Category ‘B2’ projects and activities.

(f)  all projects or activities concerning national defence and security or
involving other strategic considerations as determined by the Central
Government.

(i) .The Public Consultation shall ordinarily have two components comprising of:-

(a) a public hearing at the site or in its close proximity- district wise, to be carried out in the
manner prescribed in Appendix [V, for ascertaining concerns of local affected persons;

(b) , obtain responses in writing from other concerned persons having a plausible stake in the
envirgnmental aspects of the project or activity.

(iii) ; the public hearing at, or in close proximity to, the site(s) in all cases shall be conducted
by the State Pollution Control Board (SPCB) or the Union territory Pollution Control Committee
(UTPCC) concerned in the specified manner and forward the proceedings to the regulatory
authotity concerned within 45(forty five ) of a request to the effect from the applicant.

(iv) in case the State Pollution Control Board or the Union territory Pollution Control
Committee concerned does not undertake and complete the public hearing within the specified
period, and/or does not convey the proceedings of the public hearing within the prescribed period
directly to the regulatory authority concerned as above, the regulatory authority shall engage
anothar public agency or authority which is not subordinate to the regulatory authority, 10
complgte the process within a further period of forty five days,.

(v)  Ifthe public agency or authority nominated under the sub paragraph (iii) above reports to
the regulatory authority concerned that owing to the local situation, it is not possible to conduct
the public hearing in a manner which will enable the views of the concerned local persons to be
freely :expressed, it shall report the facts in detail to the concerned regulatory authority, which
ray, after due consideration of the report and other reliable information that it may have, decide
that the public consultation in the case need not include the public hearing.

(vi)  For obtaining responses in writing from other concerned persons having a plausible stake
in the environmental aspects of the project or activity, the concerned regulatory authority and the
State Pollution Control Board (SPCB) or the Union territory Pollution Control Committee
(UTPCC) shall invite responses from such concerned persons by placing on their website the
Summa-,’ EIA report prepared in the format given in Appendix [IIA by the applicant along with
a copy of the application in the prescribed form . within seven days of the receipt of a written
request for arranging the public hearing . Confidential information including non-disclosable or
leoally privileged information involving Intellectual Property Right, source specified in the
application shall not be placed on the web site. The regulatory authority concerned may also use

10
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other appropriate media for ensuring wide publicity about the project or activity. The regulatory
authority shall, however, make available on a written request from any concerned person the
Draft EIA report for inspection at a notified place during normal office hours till the date of the
public hearing. All the responses recelved as part of this public consultation process shall be
forwarded to the applicant through the quickest available means.

(vii) " After completion of the public consultation, the applicant shall address all the material
enviropmental concems expressed during this process, and make appropriate changes in the draft

EIA ahd EMP. The final EJA report, so prepared, shall be submitted by the applicant to the
concemed regulatory authority for apprmsal The applicant may alternatively submit a
supplementary’ report to draft EIA and EMP addressing all the concems exprcssed during the
public consultation.

IV. Stage (4) - Appraisal;

(i)  Appraisal means the detailed scrutiny by the Expert Appraisal Committee or State Level
Expert Appraisal Committee of the application and other documents like the Final EIA report,
outcome of the pubhc consultations including publlc hearing proceedings, submitted by the
applicant to the regulatory authority concerned for grant of environmental clearance. This
appraisal shall be made by Expert Appraisal Committee or State Level Expert Appraisal
Comn;uttee concemed in a transparent manner ina proceeding to which the applicant shall be
invited for fumishing necessary clarifications in person or through an authorized representative.
On conclusion of this proceeding, the Expert Appraisal Committee or State Level Expert
Appraisal Committee copcemed. shall make categorical recommendations to the regulatory
authority concerned either for grant of prior environmental cleafance on supulawd terms and
condifions, or rejection of the application for prior environmental clearance, together with
reasons for the same.

(i) . The appraisal of all projects or activities which are not required to undergo pubhc
consultation, or submit an Environment Impact Assessment report, shall be carried out on the
basis of the prescribed application Form | and Form 1A as ‘applicable, any other relevant
validated information available and the site visit wherever the same is considered as necessary by
the Expert Appraisal Committee or State Level Expen Appraisal Committee concerned.

(iif) The appraisal of an apphcauon be shall be completed by the Expert Appraisal Committee
or State Level Expert Appraisal Committee concerned within sixty days of the receipt of the final
Environment Impact Assessment report and other documents or the receipt of Form 1 and Form
1 A, where public consultation is not necessary and the recommendations of the Expert
Appraisal Committee or State Level Expert Appraisal Committee shall be placed before the
compktent authority for a final decision within the next fifieen days The prescribed procedure
for appraisal is given in Appendix V

7(ii). Prior Environmental Clearanc‘e (EC) process for Expansion or Modernization or
Change of product mix in existing projects:

All applications seeking prior énvironmental clcarance for expansion with increase in the
producuon capacity beyond the capacuy for ‘which prior environmental clearance has been
granted under this notification or with increase in either lease area or production capacity in the
case of mining projects or for the mudemlzannn of an existing unit with increase in the total
production capacity beyond the threshold limit prescribed in the Schedule to this notification
through change in process and or technology or involving a change in the product ~mix shall be
made in Form | and they shall be considered by the concerned Expert Appraisal Committee or
State Level Expert Appraisal Committee within sixty days, who will decide on the due diligence.

2900 GI/2006—6
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nec*&tary including preparation of EIA and public consultations and the npphcanon shall be
appgamcd accordingly for grant of environmental clearance.

S.Gl:anl or Rejection of Prior Environmental Clearance (EC):

0] The regulatory authority shall consider the recommendations of the EAC or SEAC
condemed and convey its decision to the applicant within forty five days of the receipt of the

! recommendations of the Expert Appraisal Commitice or State Level Expert Appraisal
* Confmittee concerned or in other words within one hundred and five days of the receipt of the

* finall Environment Impact Assessment Report, and where Environment Impact Assessment is not
' required, within one hundred and five days of the receipt of the complete application with
' requisite documents, except as provided below.

(i) The regulatory authority shall normally accept the recommendations of the Expert
isal Committee or State Level Expert Appraisal Committee concemed. In cases where it
dlsa;ees with the recommendations of the Expert Appraisal Committee or State Level Expert
* Apprpisal Committee concemed, the regulatory authority shall request reconsideration by the
« Expept Appraisal Committee or State Level Expert Appraisal Committee concermned within forty
! five days of the receipt of the recommendations of the Expert Appraisal Committee or State
' Level Expert Appraisal Committee concerned while stating the reasons for the disagreement. An
; intimption of this decision shall be simultaneously conveyed to the applicant. The Expent
| Appraisal Committee or State Level Expert Appraisal Committee concerned. in tumn, shall
-consigier the observations of the regulatory authority and fumish its views on the same within a
further period of sixty days. The decision of the regulatory authority after considering the views
1of the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned shall
‘be final and conveyed to the applicant by the regulatory authority cancemed within the next
“thirty Hays.

(ii)  In the event that the decision of the regulatory authority is not communicated to the
lapp]icfa.m within the period specified in sub-paragraphs (i) or (ii) above, as applicable, the
'applichnt may proceed as if the environment clearance sought for has been granted or denied by
Ithe %nlalmy authority in terms of the final recommendations of the Expert Appraisal
‘Comniittee or State Level Expert Appraisal Committee concerned.

(iv)  On expiry of the period specified for decision by the regulatory autharity under paragraph
() a:F’ (ii) above, as applicable, the decision of the regulatory authority, and the final
recommendations of the Expent Appraisal Committee or State Level Expert Appraisal
Comniittee concerned shall be public documents.

{v) “learances from other regulatory bodies or authorities shall not be required prior to receipt
of applications for prior environmental clearance  of projects or activities, or screening, or
scoping, or appraisal, or decision by the regulatory authority concerned. unless any of these is
sequemtially dependent on such clearance either due to a requirement of law, or for necessary
techniaal reasons.

(vi) . Deliberate concealment and/or submission of false or misleading information or data
which js material 1o screening or scoping or appraisal or decision on the application shall make
the apr{lication liable for rejection, and cancellation of prior environmental clearance granted on
that bagis. Rejection of an application or cancellation of a prior environmental clearance already
granlcg on such ground, shall be decided by the regulatory authority, after giving a personal
hearing to the applicant, and following the principles of natural justice.

2900 Gl12006—68
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9. Validity of Environmental Clearance (EC):

The “Validity of Environmental Clearance” is meant the period from which a prior
cnvironmental clearance is granted by the regulatory authority, or may be presumed by ‘the
applicant to have been granted under sub paragraph (iv) of paragraph 7 above, to the start of
production operations by the project or actlvity, or completion of all construction operations in
case of construction projects (item 8 of the Schedule), to which the application for prior
environmental clearance refers. The prior environmental clearance granted for a project or
activity shall be valid for a period of ten years in the case of River Valley projects (item 1(c) of
the Schedule), project life as estimated by Expert Appraisal Committee or State Level Expert
Appraisal Committee subject to a maximum of thirty years for mining projects and five years in
the case of all other projects and activities. However, in the case of Area Development projects
and Townships [item 8(b))], the validity period shall be limited only to such activities as may be
the responsibility of the applicant as a developer. This period of validity may be extended by the
regulatory authority concerned by a maximumn period of five years provided an application is
made 1o the regulatory authority by the applicant - within the validity period, together with an
updated Form 1, and Supplementary Form 1A. for Construction projects or activities (item 8 of
the Schedule). In this regard the regulatory authority may also consult the Expert Appraisal
Committee or State Level Expert Appraisal Committee as the case may be.

.

10. Post Environmental Clearance Monitoring:

(1) Itshall be mandatory for the project management to submit half-yearly compliance-reports
in respect of the stipulated prior: environmental clearance terms and conditions in hard and soft
copies to the regulatory authority concerned. on 1* June and |*' December of each calendar year.

(i)  All such compliance reports submitted by the project management shall be public
documents. Copies of the same shall be given to any person on application to the concerned
regulatory authority. The latest such compliance report shall also be displayed on the web site of
the concerned regulatory authority.

11.  Transferability of Environmental C_learsnce (EC):

A prior environmental clearance granted for a specific project or activity to an applicant
may be transferred during its validity to another fegal person entitled to undertake the project or
activity on application by the transferor, or by the transferee with a written “no objection” by the
transferor, to, and by the regulatory authority concerned. on the same terms and conditions under
which the prior environmental clearance’ was initially granted. and for the same validity period.
No reference to the Expert Appraisal Commitiee or State Level Expert Appraisal Committée
concerned is necessary in such cases.

12.  Operation of EIA Notification; 1994, till disposal of pending cases:

From the date of final publication of this notification the Environment Impact
Assessment (EIA) nolification number $.0.60 (E) dated 27" January, 1994 is hereby superseded,
except in suppression of the things done or omitted to be done before such suppression to the
extent that in case of all or some types of applications made for prior environmental clearance
and pending on the date of final publication of this notification, the Central Government may
relax any one or all provisions of this notification except the list of the projects or activities
requiring prior environmental clearance in Schedule 1 , or continue operation of some or all
provisions of the said notification, for a period not cxceeding one year from the date of issue of
this notification.
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|2 50 MW (Pet coke diesel and| gas based),

all other fuels -)

<50MW

2 5MW (Pet coke
,diesel and all other
fuels )

& B s
== == "'L(‘-‘V-“”-’_Ul‘_'_'*_'.[__"!\=L‘£!MUBI.).I_MHY " [PART 118t 3@}
SCHEDULE
(See paragraph 2 and 7)

LIST OF PROJECTS OR ACTIVITIES REQUIRING PRIOR ENVIRONMENTAL CLEARANCE

B __h‘. - 1 E(\'t‘eﬁory with threshold Timit Conditions if any
Preject of Activity | - 4
—t N B oS |
1 Mining, extraction of natural resources and power generation (for a specified
production capacity)
DT, @ O @ I R
1(a)| Ytining of minerals| > 50 ha. of mining Icase arca | <30 ha General  Condition
| 2 5 ha .of mining| shall apply
i Asbestos mining irrespective of | lease area. Note
i mining area Mineral  prospecting
' (not - involving
. drilling) are exempted
.l provided " the
concession arcas
. have got previous
. ' clearance for physical
] ; _ survey
M1(by : )ffshore and | All projects Notg
: { onshore oil and gas | Exploration  Surveys
I ekploration, (not involving drilling)
| df:\-clopmem & are exempled provided
! production the concession areas
| ' have got  previous
. clearance for physical
| survey '
|1(c) [River  Valley () > 50 MW hydroclectric| (i) < 50 MW > 25|General Condition shall
- projects power gencration; MW  hydroelectric [apply
] (ii) = 10,000 ha. of culturable | power generation;
' command area (ii) < 10,000 ha. of
| ' culturable command
] | 4 area
L |
i 1(d) | Thermal  Power > 500 MW (coal/lignite/naphta| < 500 MW |General Condition shall
Plants & pas based); (coal/lignite/naptha & |apply

14
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1{e) Nuclear power | All projects

projects and
processing of
nuchear fuel

2 Primary Processing
2(a) | Coal washeries |2 1 million tonannum| <Imillion  ton/annum Generai  Condition  shail|

throughput of coal throughput of coal pply
If located within mining
a the proposal shall be
praised together with the

= : - ining proposal) , - o
2(b) |Mincral 2 0.1million ton/anhum | < 0.1million ton/annum |General Condition  shall

bcncﬁciatmn mineral throughput mineral throughput apply
' (Mining  proposal  with

Mineral beneficiation .shall
be appraiscd together for
grant of clearance)

15
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__THLGAZETIROF INDIA EXTRARDINARY ___ [Parll—Ser, 3]
; s
Matetiale Production
|
U= N—" s
| U L R XU, ]
i a)Primary |
[ metallurgical industry [ '
]
’ All projects .
[ .
b)  Sponge  dron [ |r
manulacturing Sponge imn](iunw:ll Condition  shall
2 200TPD manufacturing [apply for  Sponge imn‘
<200TPD imanuflacturing :|
¢)Secondary ) !
metallurgical Sccondary “metallurgical I
processing industry | processing industry |
I
All toxic and  heavy| i.)Al toxic |
metal producing units | andheavymetal producing f
2 20,000 tonnes| units i
fannum <20,000 tonnes |
/annum I i
| ii.) A other | |
non —loxic - i
secondary  metallurgical I !
processing industries i i
|
>5000 tonnes/annum r
1
|
> {0 million| <10 million|General  Condition  shall
 tonnes/annum tennes/annum  production japply
| production capacity capacity. All Stand alone

grinding units

IR, —

16
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| 4 Materials Processing
e ————
L ) @) @) R B
4a) | Petroleum refining| All projects - -
! industry
4®) | Coke ovenplants | >2.50,000 <2,50,000 & > i
tonnes/annum 225,000 tonnes/annum
| 4(¢) | Asbestos milling| All projects - N
. and asbestos based
L | products . : !
4d) | Chlor-alkali 2300 TPD production| 300 TPD production [Specific Condition shall
industry capacityor  a unit| capacity apply '
| located out sidé the|and located within a . _
notified industrial area/ | notified industrial area/| No new Mercury Cell
estate estate . based plants will be
permitted and  existing
units  converting  to
membrane cell technology
are exempted from this
Notification :
4e) Soda ash Industry | All projects - e
40) | Leather/skinhide |New projects outside| All new or expansion of| Specific condition shall
processing the industrial area or| projects located within a| apply :
industry expansion of existing! notified industrial ' area/]
units out side the|estate
industrial area
5 Manufacturing/Fabrication
5(a) | Chemical All projects - £
. fertilizers
§(b) | Pesticides industry{ All units producing| - "
and pesticide| technical grade
specific pesticides
intermediates
(excluding
formulations)

17
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[Pasr 1St Hii)]

(]
§(0)

"

| (industrics

2)

3)

(4)

Petro-chemical
complexes

based
on processing of
petroleum
fractions & natural
gas and/or
reforming to
aromatics)

All projects

|

B ﬁi'

|
|

i@

Manmade  fibres
manufacturing

Rayon

Others

General Condition sha’ll\
apply

%0

Petrochemical

based processing
(processes  other
than cracking &
reformation  and
not covered under
the complexes)

‘cstate

Located out side the
notified industrial area/

Located
Industrial area/ estale

in a notified

Specific  Condition shalﬁ
apply ?
|
I

Synthetic organic
chemicals industry
(dyes &  dye
i intermediates; bulk
 drugs and
| intermediates
i'.m:clut:ling
'formulations;
,Synthetic rubbers;
‘basic arganic
ichemicals,  other
isynthetic  organic
ichemicals and
chemical
‘intermediates)

drug

Located out side the
notified industrial area/
estate

Located in a notified
industrial area/ estate

Specific  Condition  shall ]
apply

e

Distilleries

()All Molasses based
distilleries

(ii) All Cane juice/
non-molasses  based
distilleries 230 KLD

All  Cane juice/non-
molasses based distilleries

<30 KLD

General Condition shall

apply

5(h)

Integrated  paint

Industry

All projects

18
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Q)

(3

)

5()

Pulp &  paper
industry excluding
manufacturing of
paper from waste
paper and
manufacture of
paper from ready
pulp  with out
bleaching

Pulp
and

Pulp&
manufacturing industry

manufacturing

Paper

Paper
industry  withoul
manufacturing

manufacturing

pulp

: (5)
General ~ Condition  shall
apply

50)

Sugar Industry

capacity

2 5000 tcd cane crushing

General shall|

apply

Condition

5(k)

[nduction/arc
fumaces/cupola
fumaces STPH or
more .

All projects

General

Condition _ shall|
apply :

Service Sectors

6(a)

Oil & gas
transportation pipe
line (crude and
refinery/
petrochemical
products),- passing
through  national
parks
Isanctuaries/coral
reefs /ecologically
sensitive areas
including  LNG
Terminal

All projects

2900 GU2006—TA
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D _THE GAZETTE OF INDIA : EXTRAORDINARY [Pasker 11—See. 3(ii)]
(1) @) ) _ (@) _ 3) |
6(b) - | Isolated storage & - All projects General — Condition  Shall |
handling of apply
hazardous .
chemicals (As per
threshold planning
quantity indicated
in columa 3 of
schedule 2 & 3 of
MSIHC Rules
1989 amended
2000)
|
7 Physical Infrastructure including Environmental Services
7(a) | Air ports All projects |-
7(d) | All ship breaking| All-projects - =
- |yards  including
ship breaking units
7(c) | industrial estates/| If at least one industry [ -Industrial estates housing [Special condition shall apply
parks/ complexes/| in  the  proposed|at least one Category B
areas, export | industrial estate falls| industry and area <S500| Note:
processing Zones | under the Category A, | ha. Industrial Estate of arca
(EPZs),  Special | entire industrial area below 3500 ha. and not
Economic Zones| shall be treated as housing any industry of
(SEZs), Biotech| Category A, category A or B does not
Parks, Leather | irrespective of the area. require clearance.
Complexes.
Industrial estates with f
area greater than 500 :
ha. and housing at least | [ndustrial estates of area>
one  Category B 500 ha. and not housing
industry. any industry belonging to
Category A or B,
7(d) | Common All integrated facilities | All facilities having land |General ~Condition  shall
hazardous wasle| having incineration | fill only apply
treatment, storage| &landfill or
and disposal | incineration alone
facilities (TSDFs)

2900 GIR2006—78B
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T(e) Ports, Harbours
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2 5 million TPA of

cargo handling
capacity  (excluding
fishing harbours)

I T U : s

& |

U

handling capacity and/or
ports/ harbours 210,000
TPA of fish handling

capacity

General
apply

i

5

e e ————

Condition _ shall

Waste
Management
Facility
(CMSWMF)

nn Highways i) New National High| i) New State High ways; |General: Condition  shall
; ways; and and apply '
ii)  Expansion  of] ii) Expansion of National
National High ways|/ State Highways greater
greater than 30 KM, |than 30 km involving
involving  additional | additional right of way
right of way greater| greater than  20m
than 20m involving| involving land
land acquisition and| acquisition.
passing through' more
than one State,
7(g) /Atrial ropeways Al projects General  Condition  shall
apply
7(b) Common All projects General Condition  shall
Effluent apply
Treatment Plants
(CETPs)
()] Common All projects General  Condition  shall
Municipal Solid sppty

21
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Z THE GAZETTE OF INDIA : EXTRAORDINARY [Paxr LI—Sec.
(). ) T @) | &
8 Building /Counstruction projects/Area Development projects and Townghiips |
8(a) | Building and 20000 sq.mtrs and #(built up area for covered
Construction <1,50,000 sq.mtrs. of| construction; in the case of
projects built-up arca# facilities open 1o the sky, it
will be the activity area )
8(b) | Townships  and Covering an area > 50 ha| All projects under Item

Area Development

and or built up area

3(b) shall be appraised as

projects. >1,50,000 sq .mtrs ++ Category Bl

1 E i

Note:-

General Condition (GC):

Any project or activity specified in Category ‘B’ will be treated as Category A, if located in
whole or in part within [0 km from the boundary of: (i) Protected Areas notified under the Wild
ILife (Protection) Act, 1972, (ii) Critically Polluted areas as notified by the Central Pollution
Centrol Board from time to time, (iii) Notified Eco-sensitive areas, (iv) inter-State boundaries
and intemational boundaries.

Specific Condition (SC):

If any Industrial Estate/Complex / Export processing Zones /Special Economic Zones/Biotech
Parks / Leather Complex with homogeneous type of industries such as Items 4(d), 4(f), 5(e), 5(f),
or those Industrial estates with pre —defined set of activities (not necessarily homogeneous,
obtains prior- environmental c¢learance, individual industries including proposed industrial
housing within such ‘eslates /complexes will not be required to take prior environmental
¢learance, so long as the Terms and Conditions for the industrial estate/complex are complied
with (Such estates/complexes must  have a clearly identified management with the legal
responsibility of ensuring adherence to the Terms and Conditions of prior environmental
clearance, who may be held responsible for violation of the same throughout the life of the
‘tomplex/estate).

[No. J-11013/56/2004-IA-I(D)]
R. CHANDRAMOHAN, 1. Secy.

APPENDIX I
(See paragraph - 6)

FORM 1

m Basic Information
Name of the Project:
Location / site alternatives under consideration:
Size of the Project: *

Expected cost of the project:

22

[ ————




1823

(MMI-woE )] T % T ¢ By

Screening Category:

\i'cs

*  Capacity corresponding to sectoral activity (such as production capacity for
manufacturing, mining lease area and production capacity for mineral
production, area for mineral exploration, length for linear transpori
infrastructure, generation capacity for power generation elc.,)

(D Activity

1. Construction, operation or decummissiﬁning of the Project involving actions,
which will cause physical changes in the locality (topography, land use, changes

in water bodies, etc.)
Details thereof (with
approximate quantities /rates,
S.No. Information/Checklist confirmation Yes/No wherever possible) with soorce
' of information data
1.1 . Permanent or temporary change in land use, '
!and cover or topography including increase
inintensity of land use (with respect to
local _land use plan)
1.2 Clearance of existing land, vegetation and
buildings?
1.3 Creation of new land uses?
1.4 Pre-construction investigations e.g. bore
houses, soil testing?
1.5 Construction works?
1.6 Demolition works?
1.7 Temporary sites used for construction works
or
housing of construction workers?
1.8 Above ground buildings, structures or
L earthworks including linear structures, cut
nd ?
fill or excavations
1.9 Underground works including mining or
2 tunneling?
1.10 Reclamation works?
1.11 Dredging?
1.12 Offshore structures?
1.13 Production and manufacturing processes?

23
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Facilities for slorage e of g goodq or materials?

Facilities for treatment or disposal of solid

Facilities for long term housing of

opcrational  workers?

- |

s |
~J

New road, rail or sca traffic during
Fdnstruction or operation?

4
New road, rail, air waterborne or other|
transport infrastructure including new or
hitered routes and stations, ports. airports etc?

119

Closure or diversion of existing transport
Folites or infrastructure leading to changes in
traffic

movements?

120

New or diverted transmission lines or
pipelines?

1.21

Impoundment, damming.  culverting,
redlignment or other changes to the
hydrology of watercourses or aquifers?

Stream crossings?

Abstraction or transfers of water form ground
or surface waters?

Changes in water bodies or the land surface

ffpcting drainage or run-off?

ransport of personnel or materials for
construction, operation or decommissioning?

Long-term dismantling or decommissioning
or testoration works?

Ongoing activity during decommissioning
which could have an impact on the
environment?

1.28

Influx of people to an area in either
remporarily or permanently?

1.29

Introduction of alien species?

1.30

Loss of native species or genetic diversity?

1.31

Any other actions?

~ Sbf_’f' _s_npply):

2. Use of Natural resources for comstruction or operation of the Project (such as land,

water, materials.or encrgy, especialty any resources which are nou-renewable er in

S.No.

Information/checklist confirmation

Yes/No

Details
| approximate quantities /rates,

thereof  (with|

wherever possible) with source
of information data

2.1

Land especially undeveloped or agricultural
land (ha)

24
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2.2 Water {expected source & competing users)
' unit: KLD - -
| 2.3 Minerals (MT)
24 “onstruction  material — stone, aggregates,
nnd / soil (expected source - MT)
2.5 Forests and timber (source - MT) R
2.6 Energy including electricity and  fuels
(source, compeling users) Unit: fuel (MT),
L encrgy (MW) i
2.7 Any other natural resources (use appropriate
standard units)

3. Use, storage, transport, handling or production of substances or materials,
which could be harmful to human health or the environment or raise
concerns about actual or perccived risks to human health.

I B Details  thereof (with
approximate
S.No. Information/Checklist confirmation Yes/No quantities/rates, wherever
possible) with source of
5 " I - ) information data
31 Use of substances  or materials, which are '
hazardous (as per MSIHC rules) to human health or
! the environment (flora, fauna, and
i water supplies) ; ~
3.2 Changes in occurrence of disease or affect disease
‘ vectors (e.g. insect or water borne diseases)
[33 Affect the welfare of people c.g. by changing living
| conditions?
|34 Vulnerable groups of people who could be affected
! by the project e.g. hospital patients, children, the
] elderly etc., -
L}.S Any other causcs
' 4. Production of solid wastes during construction or operation or
decommissioning (MT/month)
r Details  thereof (with
: approximate
| S.No. Information/Checklist confirmation Yes/No quantities/rates, wherever
possible) with source of
information data
4.1 Spoil, overburden or mine wastes }
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S - __MEGAZFTTE OF INDIA: EXTRAORDINARY  [Paxr 1—Src 3]
o e T T e e i
14‘2 Municipal waste (domestic and or commercial e
| wastes)
I
e i :
; Hazardous wastes (as per Hazardous Waste ) —1
~Management Rules)
: 44 Other industrial proccssll\-agics' | [ e B
L
1 4.5 Surplus product T
= : : L -
46 Sewage sludge or other sludge from cffluent =
E treatment
|
k. _ _ | - S
47 Construction or demolition wastes ' !
‘! '.
| | |
! 4.8 Redundant machinery or equipment T B o |
|
i
| 4.9 Contaminated soils or other materials
i
I, N i
4.10 Agricultural wasles |
]
[ , |
4.11 Other solid wastes |
| |
e : i T
5. Release of pollutants or any hazardous, toxic or noxious substances to air
(Kg/hr)
- Details  thereof  (with
- approximate ]
S.No, Information/Checklist confirmation Yes/No quantities/rates, wherever
possible) with source of
_— ] | |informationdata
5.1 Emissions from combustion of fossil fuels from
[stationary or mobile sources
i i
i
53 [Emissions from production piocesses I !
53 Emissions from matcrials handling including ; :
{ !storageor transpot .t -
5.4 TEmissions from construction activities including i
; plantand equipment ____ | L S
(5.5 | from handling of materials|
|

.

|'ncluding construction materials, scwage and|
|

e ————————
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56 | Tmissions from incineration of waste -
8.7 ‘missions from burning of waste in open air (e.g.

i Flash materials, construction debris) J—— .
AR ‘missions from any othet sources
6. Generation of Noise and Vibration, and Emissions of Light and Heat:
T [Yes/No | Details  thereof  (with
approximate
quantities/rates, wherever
' S.No. Information/Checklist confirmation possible) with source of
' information data with
source of information
data

[ 6.1 From operation of ecquipment e.g. engines,

ventilation plant, crushers
6.2 From industrial or similar processes e T = =l
6.3 From construction or demolition - T
6.4 From blasting ar piling
6.5 From construction or operational traftic
6.6 From lighting or cooling systems
6.7 From any other sources

2900 GL2006—8A

27




1828

3 L1 wal TS OFINDIA ex:mouumm o EARHSE iy

7. Kisks of contamination ¢ laad er water from releascs o° prthdants intc the
ground or into sewers. tir 1ee waters, groundwater, ccasiel » alers or the sea

‘ T SR RN T R et
Lo, a'rate ;
- ] . 23 . . - ’ " '
- S.No, laformation/Checkiist coirmiiion Yo, | Lo Laafeates, wWhis e
! | L) Wi SCutte o
i catbindaly ]
A From handling, storage, .i:¢ cr spillage of' | i
Fazardous materials ’ ' i
72 From discharge of sewsss «  oider effluents to]
© materor the land {expecie.s . we andplace of | ’
| discharge) '
| | _
,- .'
13 \By deposition of l:oTIL-ﬁr < votad o air mtqﬁ o .- T
land or into water i
]
I
14 iFrom any other sources o ||_ ) | )
| ! i
| | | |
T {ls there a risk of long term huiid up of pollutants in i ;
the environment from these  soiirces? . i
1 R ]
3. Risk of accidents 4. 113 consiruction or operantn of th. Projedt, which could
affect human health = ¢ five eavironment
| | i Srtaily thereof (Wi

: nnht aimate -
i 5.No. l Information/Checklist ¢ titraviion J YesiN¢ Ji uhandities/rates, wherever;
| : 1 | sossible) with sourer cf .
| | imfooaadden data -'
: 1 - NS i e rscnl]
131 " From explosicns. spillages. fic2s 21¢ from storage, ]_ r :
! handling, use c¢r meducten of  hazardous | -' .’
| Substances I ._‘ N . — I"
82 [From any other causes T_ﬁ ' T
i ! | S
135 ould the pro_,cc iect be affected Iy natural disasters | _E !
} ausing eavironmental damige (2. ﬂoo«.s.‘
1i Fanhquakes, loidslides, cloudhirst ete)? | '
1) H ;
} g mee e rmes Wb eveme o @ *
“wk

SO0 Y2008 —a4l

28




1829

ST 11— s 3¢ii) ) MITH %1 TS ¢ STEIRY 24

e ——

9. Factors which should be considered (such as consequential development) which
could lead to environmental effects or the potential for cumulative impacts with
other existing or planned activities in the locality :

Details  thereof (with

approximate
| S. No. Information/Checklist confirmation Yes/No quantities/rates, wherever

possible} with source of
information data

9.1 Lead to development of supporting.

lities, ancillary development or development
stimulated by the project which could have
impact on the environment e.g.:

* Supporting infrastructure (roads, power supply,
waste or waste water treatment, etc.)

* housing development
*  extractive industries

»  supply industries

* other

9.2 Lead to after-use of the site, which could havean i
impact on the environment

9.3 Set a precedent for later developments

94 Have cumulative effects due to proximity to other

existing or planned projects with similar effects

(II) Environmental Seasitivity

B Aerial distance (within 15

S.No. Areas Name/ km.)
Identity Proposed project location
boundary
I Areas protected under international conventions,

national or local legislation for their ecological,
landscape, cultural or other related value
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Areas which are important or sensitive for
ecological reasons - Wellands, watercourses or
other water bodies, coastal zone, biospheres,
mountains, forests

Areas used by protected, important or sensitive
species of flora or fauna for breeding, nesting,
foraging, resting, over wintering, migration

—

Inland, coastal, marine or underground waters

State, National boundaries

‘Routes or facilities used by the public for access
to recreation or other tourist, pilgrim areas

[ Defence installations

Densely populated or built-up area

Areas occupied by sensitive man-made land uses
(hospitals, schools. places of worship, community
facilities)

Areas containing important, high quality or scarce
resources

(ground waler  resources, surface resources,
rﬁ)re.v!ry. agriculture, fisheries, tourism, minerals)

Arcas | alrcady subjected to pollution or
nvironmental damage. (those where existing legal
:nvironmental standards  are exceeded)

Areas susceptible to natural hazard which could
cause  the project to present  environmental
roblems

(earthquukes, subsidence, landslides, erosion,
voding o

| _or extreme or adverse climatic conditions)

(IV). Proposed Terms of Reference for FIA studies
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APPENDIX I1
(See paragraph 6)

FORM-1 A (only for construction projects listed under item 8 of the Schedule)
CHECK LIST OF ENVIRONMENTAL lMPAC‘IjS

(Project proponents are requlred to provide full information and wherever necessary

attach explanatory notes with the Form and submit along with proposed environmental
management plan & monitoring programme)

1. LAND ENVIRONMENT
(Attach panoramic view of the project site and tlﬁ: vicinity)

1.1, Will the existing landuse get significantly altered from the project that is.not consistent
with- the surroundings? (Proposed landuse must conform to the approved Master Plan /
Development Plan of the area. Change of landuse if any and the statutory approval from the
competent authority be submitted). Attach Maps of (i) site location, (ii) surrounding features
of the pr0posed site (within 500 meters) and (iii)the site (indicating levels & contours) to
appropriate scales. If not available attach only conceptual plans.

1.2. List out all the major project requirements in terms of the land area, built-up area, water
consumption, power requirement, connectivity, community facilities, parking needs etc.

1.3. What are the likely impacts of the proposed activity on the exnstmg facilities adjacent to

the proposed site? (Such as open spaces, cornrnumty facilities, details of the existing Iandusc
disturbance to the local ecology).

1.4. Will there be any significant land dlslmbance resulting. in erosion, subsidence &
instability? (Details of soil type, slope analysus vulnerability to subsidence, seismicity ete
may be given),

1.5. Will the proposal involve alteration of natural drainage systems? (Give details on a
contour map showing the natural drainage near the proposed project site)

1.6. What are the quantities of earthwork involved in the constriction acuw!y-cuttmg, filling,

reclamation etc. (Give details of the quantities of earthwork involved, transport of fill
materials from outside the site etc.)

|.7. Give details regarding water supply, waste handling etc during the construction period.

|.8. Will the low lying areas & wetlands get altered? (Provide details of how low lying and
wetlands are getting modified from the proposed activity)

1.9. Whether construction debris & waste during construction cause health hazard? (Give
quantities of various types of wastes generated during construction including the construction
labour and the means of disposal)

2. WATER ENVIRONMENT
2.1. Give the total quantity of water requirement for the proposed project wlth the breakup of

requirements for various uses. How will the water requirement met? Staie the sources &
quantities and furnish a water balance statement.
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2.2 Waaris ilic capai iy i, e flawor vicld) of the proz wed - -o0e of water?
2.3 Whatis the guality 9w ired, in case, the supply s mof §om a municipal souine?
wrovide physical, chiomican 0 cia! chesacteristios with oL - " e maality)

24 Bow much of the wiver rogulioment can be met fam the secyeling of treated
want u\aur’((fu\cllu dotells (1 o ariies, sanrees and nsape)

2.3. Will there be diversinn af water from other usérs? (Please r7:oss the impacts of the
project on other existing uses and guantities of consumption)

2.6. What is the incremental poiiution Joad from wastewater sencrated from the proposed
activity? (Give details of the quantities and composition of wastewaler generated from the
proposed actiyitv)

2.7. Give details of the water requirements met from water harvesting? Furnish details of the
fadilities created.

2.8. What would be the inpact of the land use changes occurring duc to the proposed project
on‘the runoff characteristics (quantitative as well as qualitative) of the area in the post
construction phase on a long term basis? Would it aggravate the problems of flooding or
water logging in any way?

2.9. What are the impacts of the proposal on the ground water? (Will there be tapping of
grqund water; give the details of ground water table, recharging capacity, and approvals
obfained from competent authority, if any)

2.10. What precautions/measures are taken to prevent the run-ofT from construction activities
pol!utmg land & aquifers? (Give details of quantities and the measures taken to avoid the
adverse impacts)

2.11. How is the storm waler from within the site managed?(State the provisions made to
avold flooding of the area, details of the drainage facilities provided along with a site layout
indicali on contour levels)

2.12. Will the deployment of construction labourers particularly in the peak period lead to
unsanitary conditions around the project site (Justify with proper explanation)

2,13, What on-site facilities are provided for the collection. treatment & safe disposal of
sewage? (Give details of the quantities of wastewater generation. treatment capaeities with
technology & facilities for recycling and disposal)

2.14. Give details of dual plumbing system if treated waste used is uscd for flushing of toilets

or any other use.

3. VEGETATION
3.1, s there any threat of the praject to the biodiversity? (Give a Jeseription of the local
ccosystem with it’s unique features, ifany)
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1.2 Wil the construction invelve extensive clearing or modification of vegetation?  (Provide
a detailed account of the tmes & vegetation affected by the project)

13 What are the measores propused to be taken to minimize the likely impacts on important
site teatures (Give details of preposal for tree plantation, landseaping, creation of water bodies
cle along with o laycut plan to an approprinte scale)

4. FAUNA

4.1, Is there likely te be any displacement of fauna- both terrestrial and aquatic or creation of
barriers for their movemen? Provide the details.

4.2, Any direct or indirect impacts on the avifauna of the arca? Provide details.

4.3. Prescribe measures such ns corriders, fish ladders etc to mitigate adverse impacts on fauna
S. AIR ENVIRONMENT

5.1. Will the project increase atnuspheric concentration of gascs & result in heat islands?
(Give details of backgrourd air quality levels with predicted values based on dispersion
models taking into account the increased traffic generation as a result of the proposed
constructions)

5.2. What are the impacts on generation of dust, smoke, odorous fumes or other hazardous
gases? Give details in relation to all the meteorological parameters.

3.3. Will the proposal create shortage of parking space for vehicles? Fumish details of the
present level of transport infrastructure and measures proposed for improvement including
the traffic management al the entry & exit to the project site.

5.4. Provide details of the movement patterns with internal roads, bicycle tracks, pedestrian
pathways, footpaths etc., with areas under each category.

5.5. Will there be significant increase in traffic noise & vibrations? Give details of the
sources and the measures proposed for mitigation of the above.

5.6. What will be the impact of DG sets & other equipment on noise levels & vibration in &
ambient air quality around the project site? Provide details.

6. AESTHETICS

6.1. Will the proposed constructions in any way result in the obstruction of a view, scenic
amenity or landscapes? Are these considerations taken into account by the proponents?

6.2. Will there be any adverse impacts -from new constructions on the existing structures?
What are the considerations taken into account?

6.3. Whether there are any local considerations of urban form & urban design influencing the
design criteria? They may be explicitly spelt out.

6.4. Are there any anthropological or-archaeological sites or artefacts nearby? State if any
other-significant features in the vicinity of the proposed site have been considered.

7. SOCIO-ECONOMIC ASPECTS

7.1. Will the proposal result in any changes to the demographic structure of local
population? Provide the details.

33
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7.2. Give details of the existing social infrastructure around the proposed project.

7.3. Will the project cause adverse effects on local communities, disturbance to sacred sites or
other cultural values? What are the saleguards proposed?

8. BUILDING MATERIALS

8.1. Ma)" involve the use of building materials wilh high-embodicd energy. Arc the
construction  materials produced with energy efficient processes? (Give details of energy
congservation measures in the selection of building materials and their energy efTiciency)

8.2- :Tran:r\pqn and handling of materials during construction may result in pollution, noise &
public nuisance. What measures are taken to minimize the impacts?

8.3. Are recycled materials used in roads and structures? State the extent of savings achieved?

8.4. Give details of the methods of collection, segregation & disposal of the garbage generated
during the operation phases of the project.

9. ENERGY CONSERVATION

9.1, Give details of the power requirements, source of supply, backup source etc. What is the
energy consumption assumed per square foot of built-up area? How have you tried to minimize
encrgy consumption?

9.2. What type of, and capacily of, power back-up to you plan to provide?

9.3. What are the characteristics of the glass you plan to use? Provide specifications of its
characteristics related to both short wave and long wave radiation?

9.4. What passive solar architectural features are being used in the building? lllustrate the
applications made in the proposed project.

9.5. Does the layout of streets & buildings maximise the potential for solar energy devices?
Have you considered the use of street lighting, emergency lighting and solar hot water systems
for use in the building complex? Substantiate with details.

9.6. Is shading effectively used to reduce cooling/heating loads? What principles have been
used to maximize the shading of Walls on the East and the West and the Roof? How much
cnergy saving has been cffected?

9.7. Do the structures use energy-efficient space conditioning, lighting and mechanical
systems? Provide technical details. Provide details of the transformers and motor efficiencies.
lighting intensity and air-conditioning load assumptions? Are you using CFC and HCFC free
chillers? Provide specifications.

9.8. What are the likely effects of the building activity in altering the micro-climates? Provide
a self assessment on the likelv impacts of the proposed construction on creation of heat island

& inversion effects?
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9.9. What are the thermal characteristics of the building cnvelope? (a) roof; (b) external walls;
and (c) fenestration? Give details of the material used and the U-values or the R values of the
individual components. -

9.10. What precautions & safety measures are proposed against fire hazards? Furnish details of
emergency plans.

9.11. If you are using glass as wall malerial provides details and specifications including
emissivity and thermal characteristics.

9.12, What is the rate of air infiltration into the bullding‘? Provide details of how you are
mmg'mng the effects of infiltration,

9.13. To what extent the non-conventional energy technologics are utilised in the overall
energy consumption? Provide details of the renewable energy technologies used.

10. Environment Management Plan

The Environment Management Plan would consist of all mitigation measures for each item
wise activity to be undertaken during the construction, operation and the entire life cycle to
minimize adverse environmental impacts as a result of the activities of the project. It would
also delineate the environmental monitoring plan for compliance of various environmental

regulations. It will state the steps to be taken in casc of emergency such as accidents at the site
including fire.

APPENDIX I11
(See paragraph 7

GENERIC STRUCTURE OF ENVIRONMENTAL IMPACT ASSESSENT DOCUMENT
[ S.NO | EJA STRUCTURE | CONTENTS
1. Introduction * Purpose of the report

+ ldentification of project & project proponent |

*  Brief description of nature, size. location of the project !
and its importance to the country. region - '

* Scope of the study — details of regulatory scoping carried
out (As per Terms of Reference)

2, Project Description *  Condensed descrlptton of those aspects of the project

(based on project feasibility study), likely to cause
environmental effects. Details should be provided to give
clear picture of the following:

*  Type of project |

.J *+  Need for the project

Location (maps showing general location. specifi c]
J location, project boundary & pro;ect site lavout)

- _J

2000 GU2006—9A
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. ¢ Technology and process description

[

* Description of mitigation measures incorporated into

-

3 Size or magnitude of operation (incl. Associated
activities required by or for the project

" Proposed schedule for approval and implementation

*  Project description. Including drawings showing project
layout, components of project etc. Schematic
representations of the feasibility drawings which give
information important for EIA purpose

the project to meet environmental standards, environmental
operating conditions, or other EIA requirements (as
required by the scope)

*  Assessment of New & untested technology for the risk
of technological failure

Description
Environment

_Anticipalcd

| Environmental
&

(Technology
& Site)

of

Mitigation Measures

the

| Analysis of Alternatives

*  Study area, period, components & methodology

'+ Details of Investigated Environmental impacts due to
Impacts’ project location, possible accidents. project design, project
i construction, regular operations, final decommissioning or

P
'
i
H
i
i

¢ impacts identified

I
!
|
1
1
|

;

*  Base maps of all environmental components

. Establishment of baseline for valued environmental
components, as identified in the scope

rehabilitation of a completed project

. Measures for minimizing and / or offsetting adverse
. [rreversible and Irretrievable commitments of
environmental components

*  Assessment of significance of impacts (Criteria for
determining significance, Assigning significance)

*  Mitigation measures o )
. In case, the scoping exercise results in need for
alternatives:

= Description of cach alternative
*  Summary ol adverse impacts »f cach alternative
+  Mitigation measures proposed for each alternative and

«  Selection of alternative

2900 GIr2006—98

36

[PAxT 11— Sec 3(i)]



1837

il i i 67
GGl XIUTY) E— VT T AT ¢ SRR B
—— e = —_— - —— o — _'—-———‘—___-4
l 6. Environmental » Technical aspects of monitoring the cffectiveness of
Monitoring Program mitigation measures (incl. Mcasurcment methodologics,

frequency, location, data analysis, reporting schedules,
emergency procedures, detailed budget & procurcment

schedules)
% Additional Studies »  Public Consultation

*  Risk assessment

»  Social Impact Assessment. R&R Action Plans
8. Project Benefits e - Improvements in the physical infrastructure
'. . Improvements in the social infrastructure

s Employment potential ~skilled; semi-skilled and

unskilled.
] o Other tangible benefits
9, Environmental Cost| If recommended at the Scoping stage
Benefit Analysis :
| 10. EMP "I+~ Description of the administrative aspects of ensuring
| | that mitigative measures are implemented and their
l effectiveness monitored, after approval of the EIA
e Summary & Conclusion | = Overall justification for implementation of the project
| (This will constitute the
! summary of the EIA|- Explanation of how, adverse effects have been
Report ) i mitigated
|

'. “ ;
i 12. Disclosure of e The names of the Consultants engaged with their

Consultants engaged  brief resume and nawre of Consultancy rendered

APPENDIX I A
(Sec paragraph 7).

CONTENTS OF SUMMARY ENVIRONMENTAL IMPACT ASSESSMENT

The Summary EIA shall be a summary of the full EIA Report condensed to ten A-4

~ sizg pages at the maximum. It should necessarily cover in brief the following Chapters of the
full EIA Report: - '

|. Project Description

P

. Description of the Environment

Anticipated Environmental impacts and mitigatioh measures

ol

Environmental Monitoring Programme

L

Additional Studies
6. Project Benefits
p's

. Environment Management Plan
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APPENDIX IV
(Sec paragraph 7)

PROCEDURE FOR CONDUCT OF PUBLIC HEARING

1.0 The Public Hearing shall be arranged in a systematic, time bound and
transparent manner ensuring widest possible public participation at the project site(s) or in its
clo§e proximity District -wise, by the concerned State Pollution Control Board (SPCB) or the
Union Territory Pollution Control Committee (UTPCC).

2.0 The Process:

2.1 The Applicant shall make a request through a simple letter to the Member
.Selr‘rel.ary of the SPCB or Union Territory Pollution Control Committee, in whose
jutisdiction the project is located, to arrange the public hearing within the prescribed
slatutory period. In case the project site is extending beyond a State or Union Territory, the
public hearing is mandated in each State or Union Territory in which the project is sited and
the Applicant shall make separate requests to each concerncd SPCB or UTPCC for holding
the public hearing as per this procedure.

22 The Applicant shall enclose with the letter of request, at least 10 hard copies
and an equivalent number of soft (electronic) copies of the draft EIA Report with the generic
strcture given in Appendix III including the Summary Environment Impact Assessment
report in English and in the local language, prepared strictly in accordance with the Terms of
Réference communicated after Scoping (Stage-2).'Simultaneously the applicant shall arrange
to forward copies, one hard and one soft, of the above draft EIA Report along with the
Summary EIA report to the Ministry of Environment and Forests and to the following
au}horilies or offices, within whose jurisdiction the project will be located:

(a) District Magistrate/s

(b)  Zila Parishad or Municipal Corporation

(c) District Industries Office

(d)  Concemed Regional Office of the Ministry of Environment and Forests

23 On receiving the draft Environmental Impact Assessment report, the above-
mentioned authorities except the MoLF, shall arrange to widely publicize it within their
req'pcctive jurisdictions requesting the interested persons to send their comments to the
concerned regulatory authorities. They shall also make available the draft EIA Report for
ingpection electronically or otherwise to the public during normal office hours till the Public
Hearing is over. The Ministry of Environment and Forests shall promptly display the
Summary of the draft Environmental Impact Assessment report on its website, and also make
the full draft EIA available for reterence at a notified place during normal office hours in the
Ministry at Delhi.

24 The SPCB or UTPCC concerned  shall also make similar arrangements for
giving publicity about the project within the State/Union Territory and make available the
Summary of the draft Environmental Impact Assessment report (Appendix [l A) for
inspection in select offices or public libraries or panchayats etc. Thes shall also additionally

38
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make available a copy of the draft  Environmental Impact Assessment report to the above
five authorities/offices viz, Ministry of Environment and Forests, District Magistrate efc.

3.0 Notice of Public Hearing:

3.1 The Member-Sccretary of the concerned SPCB or UTPCC shall finalize the date,
time and exact venue for the conduct of public hearing within 7(seven) days of the date of
receipt of the draft Environmental Impact Assessment report from the project proponent, and
advertise the same in one major National Daily and one Regional vernacular Daily. A

minimum notice period of 30(thirty) days shall be provided to the public for fumishing their
responses;

32 _Thc advertisement shall also inform the public about the places or offices where
the P&bhc could access the draft Environmental Impact Assessment report and the Summary
Environmental Impact Assessment report before the public hearing.

33 No postponement of the date, time, venue of the public hearing shall be undertaken,
unless some untoward emergency situation occurs and only on the recommendation of the
concerned District Magistrate the postponement shall be notified to the public through the
same National and Regional vemacular dailies and also prominently displayed at all the
identified offices by the concerned SPCB or Union Territory Pollution Control Committee;

34 In the above exceptional circumstances fresh date, time and venue for the public
consultation shall be decided by the Member —Secretary of the concered SPCB or UTPCC

only in consultation with the District Magistrate and notified afresh as per procedure under
3.1 above.

40 The Panel

4+  The District Magistrate or his or her représentative not below the rank of an
Additional ‘District Magistrate assisted by a representative of SPCB or UTPCC, shall
supervise and preside over the entire public hearing process.

5.0 Videography

3l The SPCB or UTPCC shall arrange to video film the entire proceedings. A copy
of the videotape or a CD shall be enclosed with the public hearing proceedings while
forwarding it to the Regulatory Authority concerned.

6.0 Proceedings

6.1 . The attendance of all those who are present at the venue shall be noted and
annexed with the final proceedings.

62 There shall be no quorum required for attendance for starting the proceedings.

6.3 A representative of the applicant  shall initiate the proceedings with a presentation
on.the project and the Summary EIA report.

6.4 Every persort present at the venue shall be granted the opportunity to seek
information or c*ariﬂcalions on the project from the Applicant. The summary of the public
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hearing proceedings accurately reflecting all the views and concerns expressed shall be
recorded by the representative of the SPCB or UTPCC and read over to the audience at the
end of the proceedings explaining the contents in the veracular language and the agreed
minutes shall be signed by the District Magistrate or his or her representative on the same
day and forwarded to the SPCB/UTPCC concerned.

6.5 A Statement of the issues raised by the public and the comments of the Applicant
shall also be prepared in the local language and in English and annexed to the proceedings:

6.6 The proceedings of the public hearing shall be conspicuously displayed at the
office of the Panchyats within whose jurisdiction the project is located, office of the
concerned Zila Parishad, District Magistrate ,and the SPCB or UTPCC . The SPCB or
UTPCC shall also display the proceedings on its website for general information. Comments,
if any, on the proceedings which may be sent directly to the concerned regulatory authoritics
and the Applicant concerned.

7.0 Time period for completion of public hearing

7.1 The public hearing shall be completed within a period of 45 (forty five) days from
date of receipt of the request letter from the Applicant. Therefore the SPCB or UTPCC
concerned shall sent the public hearing proceedings to the concerned regulatory authority
within 8(eight) days of the completion of the public hearing .The applicant  may also
dirtctly forward a copy of the approved public hearing proceedings to the regulatory
authority concerned along with the final Environmental lmpact Assessment report or
supplementary report to the draft EIA report prepared after the public hearing and public
consultations. '

72 If the SPCB or UTPCC fails to hold the public hcaring within the stipulated
45(forty five) days, the Central Government in Ministry of Environment and Forests for
Category ‘A’ project or activity and the State Government or [Jnion Territory Administration
for'Category ‘B’ project or activity at the request of the SEIAA, shall engage any other
agency or authority to complete the process, as per procedure laid down in this notification.

APPENDIX -V
(See paragraph 7)

PROCEDURE PRESCRIBED FOR APPRAISAL

I. The applicant shall apply to the concerned regulatory authority through a simple

communication enclosing the following documents where public consultations are

mandatory: -

+ Final Environment Impact Assessment Report [20(twenty) hard copies and | (one)
soft copy)]

A copy of the video tape or CD of the public hearing proceedings

A copy of final layout plan (20 copies)

A copy of the project feasibility report (1 copy)

2. The Final EIA Report and the other relevant documents submitted by the applicant
shall be scrutinized in office within 30 days from the date of its receipt by the concemed
Regulatory Authority strictly with reference to the TOR and the inadequacies noted shall
be communicated electronically or otherwise in a single set to the Members of the EAC
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/SEAC cenclosing a copy cach of the Final EIA Report including the public hearing
proceedings and other public responses received along with a copy of Form -lor Form
1A and scheduled date of the EAC /SEAC meeting for considering the proposal .

3, Where a public consultation is not mandatory and therefore a formal EIA study is
not required. the appraisal shall be made on the basis of the prescribed application Form, |
and a pre-feasibility report in the case of all projects and activities other than ltem 8 of
the Schedule .In the case of Item 8 of the Schedule, considering its unique project cycle ,
the EAC or SEAC concerned shall appraise all Category B projects or activities on the
basis of Form 1, Form |A and the conceptual plan and stipulate the conditions for
cnvironmental clearance . As and when the applicant submits the approved scheme
/building plans complying with the stipulated environmental clearance conditions with all
other necessary statutory approvals, the EAC /SEAC shall recommend the grant of
environmental clearance to the competent authority.

4. Every application shall be placed before the EAC /SEAC and its appraisal completed
within 60 days of its receipt with requisite documents / details in the prescribed manner.

5. The applicant shall be informed at least 15 (fifteen) days prior to the scheduled date of
the EAC /SEAC meeting for considering the project proposal.

6. The minutes of the EAC /SEAC meeting shall be finaliséd within § working days of
the meeting and displayed on the website of the concerned regulatory authority. In case
the project or activity is recommended for grant of EC, then the minutes shall clearly list
out the specific environmental safeguards and conditions. In case the recommendations
are for rejection, the reasons for the same shall also be explicitly stated.

APPENDIX VI
(See paragraph 5)

COMPOSITION OF THE SECTOR/ PROJECT SPECIFIC EXPERT APPRAISAL
COMMITTEE (EAC) FOR CATEGORY A PROJECTS AND THE STATE/UT LEVEL
EXPERT APPRAISAL COMMITTEES (SEACs) FOR CATEGORY B PROJECTS TO
BE CONSTITUTED BY THE CENTRAL GOYERNMENT *

1. The Expert Appraisal Commitiees (EAC(s) and the State/UT Level Expert Appraisal
Committees (SEACs) shall consist of only professionals and experts fulfilling the following
eligibility criteria:

Professional: The person should have at least (i) 5 years of formal University training in the
concerned discipline leading to a MA/MSc Degree, or (ii) in case of Engineering
/Technology/Architecture disciplines, 4 years formal training in a professional training course
together with prescribed practical training in the field leading to a B.Tech/B.E./B.Arch. Degree,
or (iii) Other professional degree (e.g. Law) involving a total of § years of formal University
training and prescribed practical training, or (iv) Prescribed apprenticeship/article ship and pass
examinations conducted by the concerned professional association (e.g. Chartered Accountancy
).or (v) a University degree , followed by 2 years of formal training in a University or Service
Academy (e.g. MBA/IAS/IFS). In selecting the individual professionals, experience gained by
them in their respective fields will be taken note of,

Expert: A professional fulfilling the above eligibility criteria with at least 15 yeats of relevant
experience in the field, or with an advanced degree (e.g. Ph.D.) in a concerned field and at least
10 years of relevant experience.

Age: Below 70 years. However, in the event of the non-availability of /paucity of experts in a
given field, the maximum age of a member of the Expert Appraisal Commitiee may be allowed
up to 75 years
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2. The Members of the EAC shall be Lxperts with the requisite expertise and experience in the
following fickds Adisciplines. In the event that persons fulfilling the criteria of “Experts™ are not
available, Professionals in the same field with sufficient experience may be considered:

v Environment Quality Experts: Experts in measurement/monitoring, analysis and
interpretation of data in relation to environmental quality

’ Sectoral Experts in Project Management: Experts in Project Management or
Management of Process/Operations/Facilities in the relevant sectors.

. Euvironmental Impact Assessment Progess Experts: Experts in conducting and
carrying out Environmental [mpact Assessments (EIAs) and preparation of Environmental
Managé¢ment Plans (EMPs) and other Management plans and who have wide expertise and
knowletige of predictive techniques and tools used in the EIA process

. Risk Assessment Experts

. Life Sclence Experts in floral and faunal management
. Forestry and Wildlife Experts

. Environmental Economics Expert with experience in project appraisal

-

3 The Membership of the EAC shall not exceed 15 (fificen) regular Members. However

the Chairperson may co-opt an expert as a Member in a relevant field for a particular mecting
of the Committee.

4. The Chairperson shall be an outstanding and experienced environmental policy expert
or expért in management or public administraticn with wide expericnce in the relevant
develogment sector.

5. The Chairperson shall nominate one of the Members as the Vice Chairperson who shall
preside over the EAC in the absence of the Chairman /Chairperson.

6. A representative of the Ministry of Environment and Forests shall assist the Committee
as its Secretary.

7. The maximum tenure of a Member. including Chairperson. shall be for 2 (two) terms of 3
(three) years each.

8. The Chairman / Members may not be removed prior to expiry of the tenure without cause
and proper enquiry.

Prnied by the Manager, Coor ! Indin Press, Ring Road, Mayapen, Now [
and Published by the Controller of Publications, Deihi- | Joras s
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No.lA-J-11011/201/2021-1A-lI(1)
Goverment of India
Minister of Enviroment,Forest and Climate Change
Impact Assessment Division

e e

Indira Paryavaran Bhavan,

Vayu Wing,3rd Floor,Aliganj,

Jor Bagh Road,New Delhi-110003
20 May 2021

To,

M/s IAN MACLEOD DISTILLERS INDIA PRIVATE LIMITED

Pandoga Industrial area, Village Pandoga, Tal.Haroli, Dist. Una, Himachal Pradesh,
Una-110001

Himachal Pradesh

Tel.N0.011-23323156; Email:rv.subramanian@ianmacleod.com

Sir/Madam,

This has reference to the proposal submitted in the Ministry of Environment, Forest
and Climate Change to prescribe the Terms of Reference (TOR) for undertaking detailed EIA
study for the purpose of obtaining Environmental Clearance in accordance with the provisions of
the EIA Notification, 2006. For this purpose, the proponent had submitted online information in the

prescribed format (Form-1 ) along with a Pre-feasibility Report. The details of the proposal are
given below:

1. Proposal No.: IA/HP/IND2/212301/2021

2. Name of the Proposal: Proposed 5 KLPD Malt Spirit Distillery
3. Category of the Proposal: Industrial Projects - 2

4. Project/Activity applied for: 5(g) Distilleries

5. Date of submission for TOR: 18 May 2021

In this regard, under the provisions of the EIA Notification 2006 as amended, the Standard TOR
for the purpose of preparing environment impact assessment report and environment
management plan for obtaining prior environment clearance is prescribed with public consultation
as follows:

. fd5a @R §ea¥/0r. Vimal Kumar Hatwal
waw wfaa denfis ¥
Member Secretary, Scientist-'g*
Taiaem, 79wy LELGE]
M/o Environment,Forest and Climate Change
I \XwTwY, Ty fEseh
Govt. of India, New Delhi

}/
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STANDARD TERMS OF REFERENCE (TOR) FOR EIA/EMP REPORT FOR
PROJECTS/ACTIVITIES REQUIRING ENVIRONMENT CLEARANCE

3(g): STANDARD TERMS OF REFERENCE FOR CONDUCTING

1)
2)

3)

ENVIRONMENT IMPACT ASSESSMENT STUDY FOR
DISTILLERIES AND INFORMATION TO BE INCLUDED IN EIA/EMP
REPORT

STANDARD TERMS OF REFERENCE

Executive Summary

Introduction

1 Details of the EIA Consultant including NABET accreditation
ii.  Information about the project proponent

ii.  Importance and benefits of the project

Project Description

i Cost of project and time of completion.

ii.  Products with capacities for the proposed project.

iii.  If expansion project, details of existing products with capacities and whether adequate land
is available for expansion, reference of earlier EC if any.

iv.  List of raw materials required and their source along with mode of transportation.
V. Other chemicals and materials required with quantities and storage capacities
vi.  Details of Emission, effluents, hazardous waste generation and their management.

vii.  Requirement of water, power, with source of supply, status of approval, water balance diagram,
man-power requirement (regular and contract)

viii. Process description along with major equipments and machineries, process flow sheet
(quantative) from raw material to products to be provided

ix.  Hazard identification and details of proposed safety systems.
x.  Expansion/modernization proposals:

a. Copy of all the Environmental Clearance(s) including Amendments thereto obtained for
the project from MOEF/SEIAA shall be attached as an Annexure. A certified copy of the
latest Monitoring Report of the Regional Office of the Ministry of Environment and Forests
as per circular dated 30th May, 2012 on the status of compliance of conditions stipulated
in all the existing environmental clearances including Amendments shall be provided. In
addition, status of compliance of Consent to Operate for the ongoing Iexisting operation
of the project from SPCB shall be attached with the EIA-EMP report.

b, In case the existing project has not obtained environmental clearance, reasons for not
taking EC under the provisions of the EIA Notification 1994 and/or EIA Notification
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STANDARD TERMS OF REFERENCE (TOR) FOR EIA/EMP REPORT FOR PROJECTS/
ACTIVITIES REQUIRING ENVIRONMENT CLEARANCE

4)

5)

2006 shall be provided. Copies of Consent to Establish/No Objection Certificate and
Consent to Operate (in case of units operating prior to EIA Notification 2006, CTE and
CTO of FY 2005-2006) obtained from the SPCB shall be submitted. Further, compliance
report to the conditions of consents from the SPCB shall be submitted.

Site Details

i

ii.

iii.

iv.

vi.

Vii.

Viii.

ix.

Xi.

Xii.

Location of the project site covering village, Taluka/Tehsil, District and State, Justification
for selecting the site, whether other sites were considered.

A toposheet of the study area of radius of 10km and site location on 1:50,000/1:25,000 scale
on an A3/A2 sheet. (including all eco-sensitive areas and environmentally sensitive places)

Details w.r.t. option analysis for selection of site
Co-ordinates (lat-long) of all four corners of the site.
Google map-Earth downloaded of the project site.

Layout maps indicating existing unit as well as proposed unit indicating storage area, plant
area, greenbelt area, utilities etc. If located within an Industrial area/Estate/Complex, layout
of Industrial Area indicating location of unit within the Industrial area/Estate.

Photographs of the proposed and existing (if applicable) plant site. If existing, show
photographs of plantation/greenbelt, in particular.

Landuse break-up of total land of the project site (identified and acquired), government/
private - agricultural, forest, wasteland, water bodies, settlements, etc shall be included. (not
required for industrial area)

A list of major industries with name and type within study area (10km radius) shall be
incorporated. Land use details of the study area

Geological features and Geo-hydrological status of the study area shall be included.

Details of Drainage of the project upto 5km radius of study area. If the site is within 1 km
radius of any major river, peak and lean season river discharge as well as flood occurrence
frequency based on peak rainfall data of the past 30 years. Details of Flood Level of the
project site and maximum Flood Level of the river shall also be provided. (mega green field
projects)

Status of acquisition of land. If acquisition is not complete, stage of the acquisition process
and expected time of complete possession of the land.

R&R details in respect of land in line with state Government policy

Forest and wildlife related issues (if applicable):

I

Permission and approval for the use of forest land (forestry clearance), if any, and
recommendations of the State Forest Department. (if applicable)
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STANDARD TERMS OF REFERENCE (TOR) FOR EIA/EMP REPORT FOR
PROJECTS/ACTIVITIES REQUIRING ENVIRONMENT CLEARANCE

i,

iii.

iv.

Landuse map based on High resolution satellite imagery (GPS) of the proposed site delineating
the forestland (in case of projects involving forest land more than 40 ha)

Status of Application submitted for obtaining the stage I forestry clearance along with latest
status shall be submitted.

The projects to be located within 10 km of the National Parks, Sanctuaries, Biosphere Reserves,
Migratory Corridors of Wild Animals, the project proponent shall submit the map duly
authenticated by Chief Wildlife Warden showing these features vis-a-vis the project location
and the recommendations or comments of the Chief Wildlife Warden-thereon

Wildlife Conservation Plan duly authenticated by the Chief Wildlife Warden of the State
Government for conservation of Schedule I fauna, if any exists in the study area

Copy of application submitted for clearance under the Wildlife (Protection) Act, 1972, to the
Standing Committee of the National Board for Wildlife

Environmental Status

i

iv.

vi.

vii.

viil.

Xi.

Determination of atmospheric inversion level at the project site and site-specific micro-
meteorological data using temperature, relative humidity, hourly wind speed and direction
and rainfall.

AAQ data (except monsoon) at 8 locations for PM10, PM2.5, SO2, NOX, CO and other
parameters relevant to the project shall be collected. The monitoring stations shall be based
CPCB guidelines and take into account the pre-dominant wind direction, population zone
and sensitive receptors including reserved forests.

Raw data of all AAQ measurement for 12 weeks of all stations as per frequency given in the
NAQQM Notification of Nov. 2009 along with - min., max., average and 98% values for
each of the AAQ parameters from data of all AAQ stations should be provided as an annexure
to the EIA Report.

Surface water quality of nearby River (100m upstream and downstream of discharge point)
and other surface drains at eight locations as per CPCB/MoEF&CC guidelines.

Whether the site falls near to polluted stretch of river identified by the CPCB/MoEF&CC, if
yes give details.

Ground water monitoring at minimum at 8 locations shall be included.
Noise levels monitoring at 8 locations within the study area.
Soil Characteristic as per CPCB guidelines.

Traffic study of the area, type of vehicles, frequency of vehicles for transportation of materials,
additional traffic due to proposed project, parking arrangement etc.

Detailed description of flora and fauna (terrestrial and aquatic) existing in the study area
shall be given with special reference to rare, endemic and endangered species. If Schedule-I

fauna are found within the study area, a Wildlife Conservation Plan shall be prepared and
furnished.

Socio-economic status of the study area.
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STANDARD TERMS OF REFERENCE (TOR) FOR EIANEMP REPORT FOR PROJECTS/

ACTIVITIES REQUIRING ENVIRONMENT CLEARANCE

7)  Impact and Environment Management Plan

1.

iii,

v,

vi.

Vii.

viii.

ix.

X1.

xii.

Assessment of ground level concentration of pollutants from the stack emission based on
site-specific meteorological features. In case the project is located on a hilly terrain, the
AQIP Modelling shall be done using inputs of the specific terrain characteristics for
determining the potential impacts of the project on the AAQ. Cumulative impact of all sources
of emissions (including transportation) on the AAQ of the area shall be assessed. Details of
the model used and the input data used for modelling shall also be provided. The air quality

contours shall be plotted on a location map showing the location of project site, habitation
nearby, sensitive receptors, if any.

Water Quality modelling - in case of discharge in water body

Impact of the transport of the raw materials and end products on the surrounding environment
shall be assessed and provided. In this regard, options for transport of raw materials and

finished products and wastes (large quantities) by rail or rail-cum road transport or conveyor-
cum-rail transport shall be examined.

Anote on treatment of wastewater from different plant operations, extent recycled and reused
for different purposes shall be included. Complete scheme of effluent treatment. Characteristics

of untreated and treated effluent to meet the prescribed standards of discharge under E(P)
Rules.

Details of stack emission and action plan for control of emissions to meet standards.

Measures for fugitive emission control

Details of hazardous waste generation and their storage, utilization and management. Copies
of MOU regarding utilization of solid and hazardous waste in cement plant shall also be
included. EMP shall include the concept of waste-minimization, recycle/reuse/recover
techniques, Energy conservation, and natural resource conservation.

Proper utilization of fly ash shall be ensured as per Fly Ash Notification, 2009. A detailed
plan of action shall be provided.

Action plan for the green belt development plan in 33 % area i.e. land with not less than
1,500 trees per ha. Giving details of species, width of plantation, planning schedule etc. shall
be included. The green belt shall be around the project boundary and a scheme for greening
of the roads used for the project shall also be incorporated.

Action plan for rainwater harvesting measures at plant site shall be submitted to harvest
rainwater from the roof tops and storm water drains to recharge the ground water and also to
use for the various activities at the project site to conserve fresh water and reduce the water
requirement from other sources.

Total capital cost and recurring cost/annum for environmental pollution control measures
shall be included.

Action plan for post-project environmental monitoring shall be submitted.
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STANDARD TERMS OF REFERENCE (TOR) FOR EIA/EMP REPORT FOR

‘_I_‘!{_(l_.!IEQ’SE}F‘TIVI'I'IES REQUIRING ENVIRONMENT CLEARANCE

xiii. - Onsite and Offsite Disaster (natural and Man-made) Preparedness and Emergency Management

Plan including Risk Assessment and damage control. Disaster management plan should be
linked with District Disaster Management Plan.

Occupational health

1i.

1v.

Plan and fund allocation to ensure the occupational health & safety of all contract and casual
workers

Details of exposure specific health status evaluation of worker. If the workers' health is being
evaluated by pre designed format, chest x rays, Audiometry, Spirometry, Vision testing (Far
& Near vision, colour vision and any other ocular defect) ECG, during pre placement and
periodical examinations give the details of the same. Details regarding last month analyzed

data of above mentioned parameters as per age, sex, duration of exposure and department
wise.

Details of existing Occupational & Safety Hazards. What are the exposure levels of hazards
and whether they are within Permissible Exposure level (PEL). If these are not within PEL,

what measures the company has adopted to keep them within PEL so that health of the workers
can be preserved,

Annual report of heath status of workers with special reference to Occupational Health and
Safety.

Corporate Environment Policy

i.

iv.

Does the company have a well laid down Environment Policy approved by its Board of
Directors? If so, it may be detailed in the EIA report.

Does the Environment Policy prescribe for standard operating process / procedures to bring
into focus any infringement / deviation / violation of the environmental or forest norms /
conditions? If so, it may be detailed in the EIA.

What is the hierarchical system or Administrative order of the company to deal with the
environmental issues and for ensuring compliance with the environmental clearance
conditions? Details of this system may be given.

Does the company have system of reporting of non compliances / violations of environmental
norms to the Board of Directors of the company and / or shareholders or stakeholders at
large? This reporting mechanism shall be detailed in the EIA report

Details regarding infrastructure facilities such as sanitation, fuel, restroom etc. to be provided to the
labour force during construction as well as to the casual workers including truck drivers during
operation phase.

Enterprise Social Commitment (ESC)

i.

Adequate funds (at least 2.5 % of the project cost) shall be earmarked towards the Enterprise
Social Commitment based on Public Hearing issues and item-wise details along with time
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STANDARD TERMS OF REFERENCE (TOR) FOR EIA/EMP REPORT FOR PROJECTS/

ACTIVITIES REQUIRING ENVIRONMENT CLEARANCE

12)

13)

N o & e

10.
11.

12.
13.
14.

bound action plan shall be included. Socio-economic development activities need to be
claborated upon.

Any litigation pending against the project and/or any direction/order passed by any Court of Law
against the project, if so, details thereof shall also be included. Has the unit received any notice
under the Section 5 of Environment (Protection) Act, 1986 or relevant Sections of Air and Water
Acts? If so, details thereof and compliance/ATR to the notice(s) and present status of the case.

‘A tabular chart with index for point wise compliance of above TOR.

SPECIFIC TERMS OF REFERENCE FOR EIASTUDIES FOR
DISTILLERIES

List of existing distillery units in the study area along with their capacity and sourcing of raw
material,

Number of working days of the distillery unit.

Details of raw materials such as molasses/grains, their source with availability.

Details of the use of steam from the boiler.

Surface and Ground water quality around proposed spent wash storage lagoon, and compost yard.
Plan to reduce spent wash generation within 6-8 KL/KL of alcohol produced.

Proposed effluent treatment system for molasses/grain based distillery (spent wash, spent lees,

condensate and utilities) as well as domestic sewage and scheme for achieving zero effluent discharge
(ZLD).

Proposed action to restrict fresh water consumption within 10 KL/KL of alcohol production.

Details about capacity of spent wash holding tank, material used, design consideration. No. of
peizometers to be proposed around spent wash holding tank.

Action plan to control ground water pollution.

Details of solid waste management including management of boiler ash, yeast, etc. Details of
incinerated spent wash ash generation and its disposal.

Details of bio-composting yard (if applicable).
Action plan to control odour pollution.

Arrangements for installation of continuous online monitoring system (24x7 monitoring device)

Aok
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ANNEXURE 3

GOVERNMENT OF INDIA
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHAMGE
(IA DIVISION-INDUSTRY-2 SECTOR)
LR

Dated: 07.02.2022

MINUTES OF THE 49" MEETING OF THE EXPERT APPRAISAL
COMMITTEE

(INDUSTRY-2 SECTOR PROJ ECTS)
HELD ON 27"-28" january, 2022

Venue: Ministry of Environment, Forest and Climate Change,
Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi-
110003 through V Conferencing (VC

(i) Opening Remarks by the Chairman: The Chairman made hearty
welcome to the Committee members and appreciated the efforts of the

Committee. After opening remarks, the Chairman opened the EAC
meeting for further deliberations.

(ii) Confirmation of minutes: The EAC, having taken note that final
minutes were issued after incorporating comments received from the
EAC members on the minutes of its 48" Meeting of the EAC (Industry-2)

held during 06-07" January, 2022 conducted through Video Conferencing
(VC), confirmed the same.

After welcoming the Committee Members, discussion on each of
the agenda items was taken up ad-seriatim.

Details of the proposals considered during the meeting conducted
through Video Conferencing (VC), deliberations made and the
recommendations of the Committee are explained in the respective
agenda items as under: -

Proposed 150 KLPD Grain based Ethanol Plant along with 3.5 MW
Cogeneration power plant at Plot No. 4, Growth Centre Begusarai
Industrial Area, Village Asurari, Tehsil Barauni, District
Begusarai, Bihar by M/s. New Way Homes Private Limited -

Consideration of Environment Clearance. /o Vi —
3. ﬁﬁa‘E‘Wﬂw 4 il

[IA/BR/IND2/249521/2022, J-1 1011/1/2022&;&@1@3. e
Mlo Environment,For” j‘m

I of 1hage1'0f 100
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Belt | Total: 0.2KLD municipal
Development:3.0KLD, Drain
Total: 3.3KLD,

Source: Nearby

Municipal Source

0.55 m3/day waste water generated which will be disposed off soak pit
via septic tank.

» Waste Water will be generated during the construction phase of
pipeline to the tune of 0.55 KLD from washing and cleaning which
will be Disposed through Sock Pit via Septic Tank.

> No need of Industrial Water requirement during operation phase of
proposed Natural Gas Pipeline project.

» In view of the above, No need to carry - out: Any Additional
Measures, for the W. P. C. (Water Pollution Control).

Required power for SV / TOP / IP / Dispatch / Receiving stations shall be
drawn from nearest local power source of the state Electricity Boards.
However, for SVs & control stations, 40 KVA DG sets will be kept as
stand by for backup power at each Station. Stack (height 6m) will be
provided as per GPCB norms to the proposed DG sets.

Proposed pipeline route passes through Eco-Sensitive Zone of Gir wild
Life Sanctuary for around 25.816 km and at a nearest distance of 4.815
km away from the boundary of Gir Wild Life Sanctuary in Gir Somnath
District. As the proposed pipeline passes through ESZ but not passing
through any core areas of National parks /Sanctuaries/ Coral reefs /
Ecological Sensitive Areas, EAC opined that the proposal may be referred
to IA-Policy Division of the ministry for further clarification regarding
applicability of EC in the instant proposal.

Accordingly, the project was recommended by the committee subject to
clarifications from IA-Policy division of the Ministry.

Agenda No. 49.4

Proposed 5 KLPD Malt Spirit Distillery by M/s. Ian Macleod
Distillers India Pvt. Ltd. located at Plot No. A2, A3 & A4,
Industrial Area Pandoga, District- Una, Himachal Pradesh -
Consideration of Environment Clearance.

[IA/HP/IND2/212301/2021, J-11011/201/2021-IA-II(I)]

The Project Proponent and the accredited Consultant M/s. MITCON
Consultancy and Engineering Services Ltd., made a detailed presentation
on the salient features of the project and informed that:

The proposal is for environmental clearance to the project for Proposed 5
KLPD .Malt Spirit Distillery by M/s. Ian Macleod Distillers India Pvt. Ltd.
: ' Page 15 of 100
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located at Plot No. A2, A3 & A4, industrial Area Pandoga, District- Una,
Himachal Pradesh.

All non molasses based distilleries up to 200 KLPD are listed at S.N. 5(g)
of Schedule of Environment Impact Assessment (EIA) Notification under
category 'B’ and are appraised at State Level by Expert Appraisal
Committee (SEAC). Due to applicability of General Condition i.e the
Interstate boundary within 5 km, the project is appraised at Central
Level by Expert Appraisal Committee (EAC).

The ToR has been issued by Ministry vide letter No. IA-J-
11011/201/2021-IA-II(I) dated 20.05.2021. Public Hearing for the
proposed project has been conducted by HPPCB, Una on 28.10.2021 at
Common Facility Centre, Industrial Area Pandoga, Una and chaired by
Additional Deputy Commissioner, Una. There were no major issues raised
during the public hearing. It was requested that the priority in
employment should be given to the unemployed people of the village in

the proposed unit. It was informed that no litigation is pending against
the project.

The details of products and capacity are as under:

Sr. Particulars Capacity
No.
Products
1. Malt Spirit 5 KLPD
2. IMFL 1000 Cases
3. DWGS 13 TPD

Proposed land area available for the project is 43699 m?. Industry will
develop greenbelt in an area of 34.64 % i.e., 15141 m? out of total area
of the project. The estimated project cost is Rs. 50.8 Cr. Total capital
cost earmarked towards environmental pollution control measures is Rs.
3.0 Cr. and the recurring cost (operation and maintenance) will be about
Rs. 34.5 lakhs per annum. Total employment will be 77 persons as direct
& indirect. Industry proposes to allocate Rs. 1.0 Cr. @ 2.0% of Total

Project Cost (Rs. 50.5 Cr.) towards Corporate Environment
Responsibility.

There are No national parks, wildlife sanctuaries, Biosphere Reserves,
Tiger / Elephant Reserves, Wildlife Corridors etc., within 10 km distance
from the project site, However, Reserved Forest is at 500 m in North
Direction. River Swan is flowing at a distance of 5.76 km in ESE
direction.

Ambient air quality monitoring was carried out at 9 locations during
March to May 2021 and the baseline data indicates the ranges of
concentrations as: PM;y 27.2 to 58.2 pg/m3, PM2s 14.9 to 22.8, SO, 6.1
to 14.8 pg/m*, NOx 9.6 to 18.1 pg/m*. AAQ modeling study for point
source emissions indicates that the maximum incremental GLCs after the

Page 16 of 100
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proposed project would be 3.22 pg/m?, 0.355 ug/m® and 2.42 pg/m?®
with respect to SPM, SO, and NOx. The resultant concentrations are
within the National Ambient Air Quality Standards (NAAQS).

Total water requirement is 162 m?/day of which fresh water requirement
of 102 m?/day will be met from Overhead Water Tank- DIC, Una. (In
principal approval No. CAF/12/03/21657/112 dtd. 21.01.2021). Distillery
effluent of 71 m?/day* quantity will be treated through 75 m>/day ETP.
The plant will be based on Zero Liquid Discharge (ZLD) system. (*Conc.
Spent Wash Slops (approx. 7 to 8 % w/w solids) is initially settled in
settling tank and mixed with other non-process effluent. Other effluent
like DM plant washing & boiler blow down, Fermenter washings, Spent-
lees will be neutralized in neutralization tanks and mixed with spent wash
and then treated in Primary & Secondary Effluent treatment plant. The
treated effluent is then passed through RO to get clean water for reuse in

the cooling towers and gardening. Industry is based on zero liquid
discharge (ZLD) scheme).

Power requirement will be 650 KWH and will be met from Industrial Area,
Una. Proposed unit will have 750 KVA (1 No. 500 & 1 No. 250 KVA each)
DG sets will be used only as standby during power failures. Stack height
>11 m will be provided as per CPCB norms to the proposed DG sets.
Proposed 6 TPH boiler based on wood chips/briquettes will be installed
for proposed Distillery. Multicyclone with 30 m stack will be installed for

proposed boiler for controlling of particulate emission within statutory
limit of 115 mg/Nm? for the proposed boiler.

Details of process emissions generation and its management:

. - Anticipated

Project Activity pollutant Management

Process CO; and Minor CO, generation (1.368 TPD).
i Negligible

emissions VOCs

Stack, Fugitive

emissions, PMio, PM2s, ) .

material NOx, SO2, CO; Multicyclone with 30 m stack

handling

Details of Solid waste/Hazardous waste generation and its
management:

Sr. Type of Quantity Final Disposal
No. waste _
DWGS is the by-product and will be
l: |DYWGS 13TED sold to cattle/poultry feed.
Fly Ash 1.5TPD Coal ash will be sold to brick
manufacturers.
| ETP Sludge | 0.5-0.6 TPD [ ETP sludge will be Partly recirculate

Page 17 of 100
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|and remaining will be used in
composting.

]

Quantity of Spent oil will be negligible
Negligible |and shall be sent to authorized

4 Spent oil
' | recycier

(5.1)

During deliberations EAC sought the following information/commitments
from PP:

¢ Entire project shall be ZLD and no single drop of water shall be
discharged outside the plant premises.

e PP shall allocate at least Rs. 35 Lakhs/year for Occupational Health
Safety.

» Company to construct a storage pond of 60 days capacity and the
accumulated water to be used as fresh water thereby reducing
fresh water consumption.

e PP shall utilize 10% (65 KW) of the total power requirement from
solar power,

» PP proposed a budget allocation of Rs. 1.0 Crores towards CER and
it shall be used for construction/up-gradation of school building
with provision of facilities e.g. Toilets, Drinking Water Facilities,
Computers/Laptops and Solar light etc. Further, the works under
CER Plan shall be implemented in consultation with District
Collector and the CER plan shall be completed in two years as
planned.

PP has submitted the desired information as sought above.

The EAC, constituted under the provision of the EIA Notification, 2006
and comprising of Experts Members/domain experts in various fields,
have examined the proposal submitted by the Project Proponent in
desired form along with EIA/EMP report prepared and submitted by the
Consultant accredited by the QCI/ NABET on behalf of the Project
Proponent. The EAC noted that the Project Proponent has given
undertaking that the data and information given in the application and
enclosures are true to the best of his knowledge and belief and no
information has been suppressed in the EIA/JEMP report. If any part of
data/information submitted is found to be false/ misleading at any stage,
the project will be rejected and Environmental Clearance given, if any,
will be revoked at the risk and cost of the project proponent.

The Committee noted that the EIA/EMP report is in compliance of the
ToR issued for the project, reflecting the present environmental concerns
and the projected scenario for all the environmental components. The
Committee has found the baseline data is within NAAQ standards. The
Committee has deliberated the action plan proposed by the project
proponent to arrest the incremental GLC due to the project. The
Committee has also deliberated on the CER plan and found to be
addressing the issues in the study area. The EAC has deliberated the
proposal and has made due diligence in the process as notified under the
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provisions of the EIA Notification, 2006, as amended from time to time
and accordingly made the recommendations to the proposal. The Experts
Members of the EAC have found the proposal in order and have
recommended for grant of environmental clearance.

The environmental clearance granted to the project/activity is strictly
under the provisions of the EIA Notification 2006 and its amendments. It
does not tantamount/construe to approvals/consent/ permissions etc.
required to be obtained or standards/conditions to be followed under any
other Acts/ Rules/ Subordinate legislations, etc., as may be applicable to
the project. The project proponent shall obtain necessary permission as
mandated under the Water (Prevention and Control of Pollution) Act,
1974 and the Air (Prevention and Control of Pollution) Act, 1981, as
applicable from time to time, from the State Pollution Control Board,
prior to construction & operation of the project.

The EAC, aft_er detailed deliberations, recommended the project for
grant _of environmental clearance, subject to compliance of terms and
conditions as under, and general terms of conditions at Annexure: -

The company shall comply with all the environmental protection
measures and safeguards proposed in the documents submitted to the
Ministry. All the recommendations made in the EIA/EMP in respect of
environmental management, and risk mitigation measures relating to
the project shall be implemented.

The project proponent will treat and reuse the treated water within
the factory and no waste or treated water shall be discharged outside
the premises.

Total fresh water requirement shall not exceed 102 m3/day and will
be met from Overhead Water Tank- DIC, Una. Prior permission shall
be obtained from the concerned regulatory authority/CGWA in this
regard, and renewed from time to time. No ground water recharge
shall be permitted within the premises. Company to construct a
storage pond of 60 days capacity and the accumulated water to be
used as fresh water thereby reducing fresh water consumption.

The spent wash shall be concentrated and dried to form DDGS to be
used as cattle feed. PP shall utilize 10% (65 KW) of the total power
requirement from solar power.

CO, generated from the process shall be bottled/made solid ice and
utilized/sold to authorized vendors.

PP shall allocate at least Rs. 35 Lakhs/year for Occupational Health

Safety. Occupational Health Centre for surveillance of the worker’s
health shall be set up. The health data shall be used in deploying the
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duties of the workers. All workers & employees shall be provided with
required safety kits/mask for personai protection.

Training shall be imparted to all empicyees on safety and health
aspects of chemicals handling. Safety and visual reality training shall
be provided to employees.

The unit shall make the arrangement for protection of possible fire
hazards during manufacturing process in material handling.

Firefighting system shall be as per the nerms. PESO certificate shall
be obtained.

Process organic residue and spent carbon, if any, shall be sent to
Cement and other suitable industries for its incinerations. ETP sludge,
process inorganic & evaporation salt shall be disposed of to the TSDF.

The company shall undertake waste minimization measures as below
(a) Metering and control of quantities of active ingredients to minimize
waste; (b) Reuse of by-products from the process as raw materials or
as raw material substitutes in other processes. (c) Use of automated
filling to minimize spillage. (d) Use of Close Feed system into batch
reactors. (e) Venting equipment through vapour recovery system. (f)
Use of high pressure hoses for equipment clearing to reduce
wastewater generation.

The green belt of at least 5-10 m width shall be developed in nearly
33% of the total project area, mainly along the plant periphery.
Selection of plant species shall be as per the CPCB guidelines in
consultation with the State Forest Department. Records of tree canopy
shall be monitored through remote sensing map.

PP proposed to allocate Rs. 1.0 Crores towards CER and it shall be
used for construction/up-gradation of school building with provision of
facilities e.g. Toilets, Drinking Water Facilities, Computers/Laptops
and Solar light etc. Further, the works under CER Plan shall be
implemented in consultation with District Collector and the CER plan
shall be completed in two years as planned.

There shall be adequate space inside the plant premises earmarked
for parking of vehicles for raw materials and finished products and no
parking to be allowed outside on public places.

Storage of raw materials shall be either stored in silos or in covered
areas to prevent dust pollution and other fugitive emissions.

Continuous online (24x7) monitoring system for stack emissions shall
be installed for measurement of flue gas discharge and the pollutants

concentration, and the data to be transmitted to the CPCB and SPCB
server. For online continuous monitoring of effluent, the unit shall
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install web camera with night vision capability ard flow meters in the
channel/drain carrying effluent within the premises.

A separate Environmental Management Cell (having qualified person
with Environmental Science/Environmental Engineering/specialization
in the project area) equipped with full-fledged lanoratory facilities
shall be set up to carry out the Environmental Management and
Monitoring functions.

Agenda No. 49.5

Proposed 50 KLPD Molasses/Sugar cane Juice based
Distillery/Ethanol plant by M/s. Sri Basaveshwara Sugars Ltd.
located at Survey No. 362/1, 362/2 and 366/P1 of Village
Balligeri, Tal. Athani, Dist. Belgaum, Karnataka - Consideration of
Environment Clearance.

[IA/KA/IND2/244694/2021, 3-11011/67/2021-IA-1I(I)]

The Project Proponent and the accredited Consultant M/s. MITCON
Consultancy and Engineering Services Ltd., made a detailed presentation
on the salient features of the project and informed that:

The proposal is for environmental clearance to the project for Proposed
50 KLPD Molasses/Sugar cane Juice based Distillery/Ethanol plant by
M/s. Sri Basaveshwara Sugars Ltd. located at Survey No. 362/1, 362/2
and 366/P1 of Village Balligeri, Tal. Athani, Dist. Belgaum, Karnataka.

All molasses based distilleries up to 100 KLPD are listed at S.N. 5(g) of
Schedule of Environment Impact Assessment (EIA) Notification under
category 'B’ and are appraised at State Level by Expert Appraisal
Committee (SEAC). Due to applicability of General Condition i.e the
Interstate boundary within 5 km, the project is appraised at Central
Level by Expert Appraisal Committee (EAC)

The ToR has been issued by Ministry vide letter NO. IA-J-
11011/67/2021-1A-11 (I)] dated 02.03.2021. Public Hearing for the
proposed project has been conducted by the Karnataka State Pollution
Control Board on 15 September, 2021 on site at Sri Basaveshwara
Sugars Ltd., Belgaum and chaired by Additional Deputy Commissioner,
Belgaum. The main issues raised during the public hearing are related to
queries on employment, odor and effluent management. It was informed
that no litigation is pending against the project.

The details of products and capacity are as under:

Sr. | Particulates Capacity
No.

1. | Distillery/ Ethanol plant- RS/ ENA/AA/Ethanol | 50 KLPD
(One at a time or in combination)
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The land area available for the project is 176900.0 m? Industry will
develop greenbelt in an area of 33 % i.e., 58378 m? out of total area of
the project. The estimated project cost is Rs. 21.13 Cr. Total capital cost
earmarked towards environmental pollution contro! measures is Rs. 2.23
Cr and the recurring cost (operation and maintenance) will be about Rs.
_32.0 lakhs per annum. Total employment will be 100 persons as direct &
indirect (Construction & Operation Phase). Industry proposes to allocate
Rs. 0.43 Cr. @ 2.0% of Total Project Cost (Rs. 21.13 Cr.) towards
Corporate Environment Responsibility.

T!]ere are No national parks, wildlife sanctuaries, biosphere reserves,
Tiger / Elephant reserves, Wildlife Corridors etc., within 10 km distance

from the project site. River Krishna is flowing at a distance of 24 km
towards South direction.

Ambient air quality monitoring was carried out at nine locations during
Dec 2020 to Feb 2021 and the baseline data indicates the ranges of
concentrations as, PMjo (40.6 to 63.1 pg/m), PM,s (15.1 to 25.7
Hg/m7), SOz (7.2 to 14.9 pg/m?) and NO, (10.2 to 18.6 pg/m’). AAQ
modeling study for point source emissions indicates that the maximum
incremental GLCs after the proposed project would be 6.74 pg/m?3, 1.11
Hg/m?, 1.67 pg/m* and 0.50 pg/m?® with respect to PMyo, PM2s, SO, and
NOx. The resultant concentrations are within the National Ambient Air
Quality Standards (NAAQS).

Total water requirement is 583 m?/day of which fresh water requirement
of 205 m?®/day will be met from Krishna River. (Water drawl permission
application to water resources department dated 22.02.2021). Distillery
effluent of 386 m3/day* quantity will be treated through 430 CMD
Condensate treatment Plant. The plant will be based on Zero Liquid
discharge system. (*Conc. Spent wash 64 CMD will be through Multi
effect evaporator (MEE) followed by spent wash dryer to produce spent
wash powder).

Power requirement will be 2 MW and will be met from own 2 MW captive
generation. Proposed integrated unit will have five D.G. sets of capacities
350 kVA x 1. All DG sets will be used only as standby during power
failures. Stack height >11 m will be provided as per CPCB norms to the
proposed DG sets. Existing Sugar Boiler 20 TPH will be utilized for 50
KLPD proposed Distillery. Stack height of 40 m with Wet scrubber will be
provided with proposed distillery boiler, for controlling of particulate
emission within statutory limit of 115 mg/Nm? for the proposed boilers.

Details of process emissions generation and its management:

Project Activity | Anticipated Management
pollutant
Broscess amissions CO; and CO2 shall not be release in the
ik Negligible VOCs | air. CO2 will be either Bottling/
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Stack, fugitive '
emissions, PM&”’SSMZ'S' NOx | et Scrubber with 40 m stack |
material handling. | "¢ ®%2 .

Details of Solid waste/Hazardous waste generation and its
management:

Sr. Type of waste | Quantity Final Disposai :
No. =
1. | Bagasse Ash 4.4 TPD |Itis rich in potash hence, it will
sold to farmer as manure. ]
2. | CPU Sludge 7.7 TPD | Will be mix with press mud for use
as manure.
3. | Spent oil (5.1) 0.025 |Hazardous waste will be given to
KL/M authorized recycler
4, Oil soaked cotton | 10 kg/M
waste
5 Discarded 15 no.
Containers l /M

During the deliberations, PP has informed that the Balligeri canal is under
construction phase and the canal is 300 m distance of the project site. In
this regard, PP has submitted NOC from Karnataka Neeravari Nigam
Limited. EAC found the NOC satisfactory.

The EAC, constituted under the provision of the EIA Notification, 2006
and comprising of Experts Members/domain experts in various fields,
have examined the proposal submitted by the Project Proponent in
desired form along with EIA/EMP report prepared and submitted by the
Consultant accredited by the QCI/ NABET on behalf of the Project
Proponent. The EAC noted that the Project Proponent has given
undertaking that the data and information given in the application and
enclosures are true to the best of his knowledge and belief and no
information has been suppressed in the EIA/EMP report. If any part of
data/information submitted is found to be false/ misleading at any stage,
the project will be rejected and Environmental Clearance given, if any,
will be revoked at the risk and cost of the project proponent.

The Committee noted that the EIA/EMP report is in compliance of the
ToR issued for the project, reflecting the present environmental concerns
and the projected scenario for all the environmental components. The
Committee has found the baseline data is within NAAQ standards. The
Committee has deliberated the action plan proposed by the project
proponent to arrest the incremental GLC due to the project. The
Committee has also deliberated on the CER plan and found to be
addressing the issues in the study area. The EAC has deliberated the
proposal and has made due diligence in the process as notified under the
provisions of the EIA Notification, 2006, as amended from time to time

Page 23 of 100

59

LATROEEIN T RER NS Yea e F UL A T T TR R AN e RS BRI A T

mERCEERE



(i).

(ii).

(iii).

(iv).

(v).
(vi).

1860

and accordingly made the recommendations to the proposal. The Experts
Members of the EAC have found the proposal in order and have
recommended for grant of environmentai clearance.

The environmental clearance granted to the project/activity is strictly
under the provisions of the EIA Notification 2¢06 and its amendments. It
does not tantamount/construe to approvals/consent/ permissions etc.
required to be obtained or standards/conditions to be followed under any
other Acts/ Rules/ Subordinate legislations, etc., as may be applicable to
the project. The project proponent shall obtain necessary permission as
mandated under the Water (Prevention and Control of Pollution) Act,
1974 and the Air (Prevention and Control of Pollution) Act, 1981, as
applicable from time to time, from the State Pollution Control Board,
prior to construction & operation of the project.

The EAC, after detailed deliberations, recommended the project for
grant of environmental clearance, subject to compliance of terms and
conditions as under, and general terms of conditions at Annexure: -

The company shall comply with all the environmental protection
measures and safeguards proposed in the documents submitted to the
Ministry. All the recommendations made in the EIA/EMP in respect of
environmental management, and risk mitigation measures relating to
the project shall be implemented.

The project proponent will treat and reuse the treated water within
the factory and no waste or treated water shall be discharged outside
the premises.

Total fresh water requirement shall not exceed 4 KL/KL and will be
met from Krishna River. Prior permission shall be obtained from the
concerned regulatory authority/CGWA in this regard, and renewed
from time to time. No ground water recharge shall be permitted within
the premises. Company to construct a storage pond of 60 days
capacity and the accumulated water to be used as fresh water thereby
reducing fresh water consumption.

The spent wash/other concentrates shall be treated through spent
wash dryer to produce spent wash powder. PP shall utilize 10% of the
total power requirement from solar power

CO; bottling plant shall be installed within plant premises.

PP shall allocate at least Rs. 30 Lakhs/year for Occupational Health
Safety. Occupational Health Centre for surveillance of the worker’s
health shall be set up. The health data shall be used in deploying the

duties of the workers. All workers & employees shall be provided with
required safety kits/mask for personal protection.
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(vii).  Training shall be imparted to all employees on safety and health
aspects.of chemicals handling. Safety and visual reality training shall
be provided to employees.

(viii).  The unit shal_l make the arrangement for protection of possible fire
hazards during manufacturing process in material handling.

Firefighting system shall be as per the norms. PESO certificate shall
be obtained.

(ix). Process organic residue and spent carbon, if any, shall be sent to
Cement 'and other suitable industries for its incinerations. ETP sludge,
process inorganic & evaporation salt shall be disposed of to the TSDF.

(x).  The company shall undertake waste minimization measures as below ?
(a) Metering and control of quantities of active ingredients to minimize
waste; (b) Reuse of by-products from the process as raw materials or .
as raw material substitutes in other processes. (c) Use of automated
filling to minimize spillage. (d) Use of Close Feed system into batch
reactors. (e) Venting equipment through vapour recovery system. (f)
Use of high pressure hoses for equipment clearing to reduce ;
wastewater generation.

(xi). The green belt of at least 5-10 m width shall be developed in nearly
33% of the total project area, mainly along the plant periphery.
Selection of plant species shall be as per the CPCB guidelines in
consultation with the State Forest Department. Records of tree canopy
shall be monitored through remote sensing map.

(xii). PP proposed to allocate Rs. 0.43 Crores towards CER and it shall be
used for construction/up-gradation of school building with provision of
facilities e.g. Toilets, Drinking Water Facilities, Computers/Laptops
and Solar light etc. Further, the works under CER Plan shall be
implemented in consultation with District Collector,

(xiii). There shall be adequate space inside the plant premises earmarked
for parking of vehicles for raw materials and finished products and no
parking to be allowed outside on public places. Out of the total project
area, 15% shall be allotted solely for parking purposes.

(xiv). Storage of raw materials shall be either stored in silos or in covered
areas to prevent dust pollution and other fugitive emissions.

(xv). Continuous online (24x7) monitoring system for stack emissions shall
be installed for measurement of flue gas discharge and the pollutants
concentration, and the data to be transmitted to the CPCB and SPCB
server. For online continuous monitoring of effluent, the unit shall
install web camera with night vision capability and flow meters in the
channel/drain carrying effluent within the premises.
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A separate Environmental Management Cell (having qualified person
yvith Environmental Science/Environmental Engineering/specialization
in the project area) equipped with fuil-fledged laboratory facilities

shall be set up to carry out the Environmental Management and
Monitoring functions.

Agenda No. 49.6

Pl_‘oposed establishment of new grain based 210 KLPD Ethanol
Distillery Unit At Village D-3, MIDC, Deori, Taluka - Deori, District

- Gondia, Maharashtra State by M/s. Sufalam Industries Limited -
Consideration of Environment Clearance.

[IA/MH/IND2/246505/2021, J-11011/528/2021-IA-II(I)]

The Project Proponent and the accredited Consultant M/s Ampl Environ
Pvt. Ltd., made a detailed presentation on the salient features of the
project and informed that: -

The proposal is for environmental clearance to the project proposed
establishment of new grain based 210 KLPD Ethanol Distillery Unit At
Village D-3, MIDC, Deori, Taluka - Deori, District - Gondia, Maharashtra
State by M/s. Sufalam Industries Limited.

All grain based distilleries producing ethanol, solely to be used for
Ethanol Blended Petrol Programme of the Government of India are listed
at S.N. 5(ga) of Schedule of Environmental Impact Assessment (EIA)
Notification, 2006 amendment vide S.0 2339 dated 16" June 2021 under
category 'B-2’ and are appraised at Central Level by Expert Appraisal
Committee (EAC).

The project proposal is exempted from obtaining ToR& conducting Public
Hearing as per EIA notification, 2006 amendment vide S.0 2339 dated
16" June 2021. It was informed that no litigation is pending against the
project.

The details of products and capacity are as under:

Description Unit Total
Distillery Unit KLPD 210
Anhydrous Alcohol (Fuel KLPD s
Ethanol )

Impure Spirit KLPD 6.6
Page 26 of 100
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ANNEXURE 4

) Government of India
Ministry of Environment, Forest and Climate Ghange
(Impact Assessment Division)

g
To,

The Director
IAN MACLEOD DISTILLERS INDIA PRIVATE LIMITED

Pandoga Industrial area, Village Pandoga, Tal.Haroli, Dist. Una, Himachal
Pradesh,,Una,Himachal Pradesh-110001

ENVIRONMENTAL
CLEARANCE

Subject: Grant of Environmental Clearance (EC) fo the proposed Project Activity
under the provision of EIA Notification 2006-regarding

SirfMadam,
. This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted to ‘the=Ministry vide proposal number
IA/HP/IND2/212301/2021 dated 04°Jan 2022. The particulars of the environmental
clearance granted to the projgc__t'-a‘[e as below. - ¢

EC IdentificationNo. / EC22A022HP156935

1.
2. File No. - 1A%-11011/201/2021-1A-11(1)
3. Project Type £y _Ne_w.';-l'__- i
4, Category R g ) J
5. Project/Actlvity incliding |\~ - 5(g) Distilleries’ -
Schedule No. e Mo i il
. Name of Project o AN Proposed 5 KLPD Malt Spirit Distilery
7. Name of Company/Organization AN MAGLEOD DISTILLERS INDIA
/. PRIVATE LIMITED
8. Location of Project Himachal Pradesh
9. TOR Date 20 May 2021

The project details along with terms and conditions are appended herewith from page

PARIVESH
(Pro-Active and Responsive Facilitation by Interactive,
and Virtuous Environment Single-Window Hub)
(=]

no 2 onwards.
e-signed)
A. gateshwary
Date; 02/03/2022 irector
e IA - (Industrial Projects - 2 sector)

Note: A valid environmental clearance shall be one that has EC .ident.f{fcat{on
number & E-Sign generated from PARIVESH.Please quote identification

number in all future correspondence.

This is a computer generated cover page.

\

] Kumal Hatwal
=l 1I-T;~._-| FITT Iq?ﬂ'ra/Drl .V‘gl:ls ?i. "
psalio BC 02102022 Page fofo

{ fL Forast and SWst oy
M/o Environment.l 018 Sy s
2 of |:::l1|-. Naw pDelnl

- 1A-J-1101 1/201/2021-1A-I(1) Date

EC Identification No. - EC22A022HP 156935 File No.
63
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This ha
deibed DA® Jaiursﬁsregggztc;oﬁour pnllne proposal no. IA/HP/IND2/212301/2021
SraTecE: ' environmental clearance to the above rEnBHEd

2. The Mini i
Eisisised SMI'(“L';E)WMz‘;tE;\{H}Onmept, Forest and Climate Change has examined the
located at Plot No. A2 Kérg?\'jt"llezjv by M/s. Ian Macleod Distillers India Pvt. Ltd.
—— ' , Industrial Area Pandoga, District- Una, Himachal

3. - - .

SChedﬁ:LnO%nErr?qlasses based distilleries up to 200 KLPD are listed at S.N. 5(g) of

o ra_vn'c(;mment Impact Assessment (EIA) Notification under category ‘B’

applicabiligyp c ;Séena:etraslteg:nlc_i?t\"el by Expert Appraisal Committee (SEAC). Due to
_ _ _ ition i.e. the Interstate boundary within 5 km h

project is appraised at Central Level by Expert Appraisal Commr?’ttee (EAC). g 505

?A-II(IT;h?:l;-tzﬁ hzaos 0been issued b_y Ministry vide letter No. IA-1-11011/201/2021-
T B HPP.CS.ZOZL Public Hearing for the proposed project has been
e Sardo y G , Una on 28.10.20_21 at Common Facility Centre, Industrial
b | ga, | na and -cha|red.by Additional Deputy Commissioner, Una. There

; e no major issues raised during the public hearing. It was requested that the
priority in emplo.yment should be given to the unemployed people of the village in
the proposed unit. It was informed that no litigation is pending against the project.

5. The details of products and capacity are as under: -

Sr. Particul :
iy iculars Capacity
 Products

1. Malt Spirit 5 KLPD -

2 IMFL 1000 Cases

3. |DWGS ~ |137TPD N

le for the project is 43699 m2. Industry will
4.64 % i.e., 15141 mout of total area of the
project. The estimated project cost is Rs.50.8 Cr. Total capital cost earmarked
towards environmental pollution control measures is Rs. 3.0 Cr. and the recurring

cost (operation and maintenance) will be about Rs. 34.5 lakhs per annum. Total
employment will be 77 persons as direct & indirect. Industry proposes to allocate
Rs. 1.0 Cr. @ 2.0% of Total Project Cost (Rs. 50.5 Cr.) towards Corporate

Environment Responsibility.
tional parks, wildlife sanctuaries, Biosphere Reserves, Tiger /

Elephant Reserves, wildlife Corridors etc., within 10 km distance from the project
site, However, Reserved Forest is at 500 m in North Direction. River Swan is

flowing at a distance of 5.76 km in ESE direction.

6. Proposed land area availab
develop greenbelt in an area of 3

7. There are No na

y monitoring was carried out at 9 locations during March to
e ranges of concentrations as: PMio

8. Ambient air qualit
3 NOx 9.6 to 18.1

May 2021 and the baseline data indicates th
27.2 to 58.2 pg/m>, PMzs 14.9 to 22.8, SOz 6.1 to 14.8 pg/m

J-11011/201 [2021-IA-11(1) Date of Issue EC - 02/03/2022 Page 2 of 9
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pg/m’. AAQ modeling study for point source emissions indicates that the.
maximum incremental GLCs after the proposed project would be 3.22 pg/m’,
0.355 pg/m? and 2.42 pg/m?® with respect to SPM, SO, and NOx. The resultant
concentrations are within the National Ambient Air Quality Standards (NAAQS). -

9. Total water requirement is 162 m>/day of which fresh water requirement of
102 m?*/day will be met from Overhead Water Tank- DIC, Una. (In principal
approval No.CAF/12/03/21657/112 dtd. 21.01.2021). Distillery effluent of 71
m*/day* quantity will be treated through 75m®/day ETP. The plant will be based
on Zero Liquid Discharge (ZLD) system. (*Conc. Spent Wash Slops (approx. 7 to 8
% w/w solids) is initially settled in settling tank and mixed with other non-process
effluent. Other effluent like DM plant washing & boiler blow down, Fermenter
washings, Spent-lees will be neutralized in neutralization tanks and mixed with
spent wash and then treated in Primary & Secondary Effluent treatment plant. The
treated effluent is then passed through RO to get clean water for reuse in the

cooling towers and gardening. Industry is based on zero liquid discharge (ZLD)
scheme).

10. Power requirement will be 650 KWH and will be met from Industrial Area,
Una. Proposed unit will have 750 KVA (1 No. 500 & 1 No. 250 KVA each) DG sets
will be used only as standby during power failures. Stack height >11 m will be
provided as per CPCB norms to the proposed DG sets. Proposed 6 TPH boiler
based on wood chips/briquettes will be installed for proposed Distillery. Multi
cyclone with 30 m stack will be installed for proposed boiler for controlling of
particulate emission within statutory limit of 115 mg/Nm? for the proposed boiler.

11. Details of process emissions generation and its management:

. .. Anticipated
Project Activity pollutant Management
- CO; and Minor CO; generation (1.368 TPD).
Process emissions

Negligible VOCs

Stack, Fugitive
emissions,
material handling

PM1o, PM2.s, : .
NOx, SO2, CO> Multi cyclone with 30 m stack

12. Details of Solid waste/ Hazardous waste generation and its

management:
Sr. Type of Quantity Final Disposal
No. waste
DWGS is the by-product and will be sold
1. DWGS 137PD to cattle/poultry feed.
2 Fly Ash 1.5TPD Coal ash will be sold to brick
’ manufacturers.
) ETP sludge will be Partly recirculate and
3 ETP Sludge 0:5-0.6TPD remaining will be used in composting.
| 4. | Spent oil Negligible | Quantity of Spent oil will be negligible and

EC Identification No. - EC22A022HP156935  File No. - IA-J-11011/201/2021-1A-lI(l) Date of Issue EC - 02/03/2022 Page 3 of 9
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[ IGa) | ]shall be sent to authorized recycler |

:3. During deliberations EAC sought the foliowing information/commitments
rom PP:

» Entire project shall be ZLD and no single drop of water shall be discharged
outside the plant premises.

» PP shall allocate at least Rs. 35 Lakhs/year for Occupational Health Safety.

e Company to construct a storage pond of 60 days capacity and the
accumulated water to be used as fresh water thereby reducing fresh water
consumption.

» PP shall utilize 10% (65 KW) of the total power requirement from solar
power.

» PP proposed a budget allocation of Rs. 1.0 Crores towards CER and it shall
be used for construction/up-gradation of school building with provision of
facilities e.g. Toilets, Drinking Water Facilities, Computers/Laptops and Solar
light etc. Further, the works under CER Plan shall be implemented in
consultation with District Collector and the CER plan shall be completed in
two years as planned.

PP has submitted the desired information as sought above.

14. The proposal was considered by the EAC in its 49" meeting held on 27 -
28" January, 2022 in the Ministry, wherein the project proponent and their
consultant M/s. MITCON Consultancy and Engineering Services Ltd., presented the
case. The Committee recommended the project for grant of environmental
clearance.

15. The EAC constituted under the provision of the EIA Notification, 2006 and
comprising of Experts Members/domain experts in various fields, have examined
the proposal submitted by the Project Proponent in desired form along with
EIA/EMP report prepared and submitted by the Consultant accredited by the QCI/
NABET on behalf of the Project Proponent. The EAC noted that the Project
Proponent has given undertaking that the data and information given in the
application and enclosures are true to the best of his knowledge and belief and no
information has been suppressed in the EIA/EMP report. If any part of
data/information submitted is found to be false/ misleading at any stage, the
project will be rejected and Environmental Clearance given, if any, will be revoked
at the risk and cost of the project proponent.

16. The Committee noted that the EIA/EMP report is in compliance of the ToR
issued for the project, reflecting the present environmental concerns and the
projected scenario for all the environmental components. The Committee has
found the baseline data is within NAAQ standards. The Committee has deliberated
the action plan proposed by the project proponent to arrest the incremental GLC
due to the project. The Committee has also deliberated on the CER plan and found
to be addressing the issues in the study area. The EAC has deliberated the
proposal and has made due diligence in the process as notified under the
provisions of the EIA Notification, 2006, as amended from time to time and
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accordingly made the recommendations to the proposal. The Experts Members of,
the EAC have found the proposal in order and have recommended for grant of
environmental clearance.

17. The environmental clearance granted to the project/activity is strictly under
the provisions of the EIA Notification 2006 and its amendments. It does not
tantamount/construe to approvals/consent/ permissions etc. required to be
obtained or standards/conditions to be followaed under any other Acts/ Rules/
Subordinate legislations, etc., as may be applicable to the project. The project
proponent shall obtain necessary permission as mandated under the Water
(Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and Control
of Pollution) Act, 1981, as applicable from time to time, from the State Pollution
Control Board, prior to construction & operation of the project.

18. Based on the proposal submitted by the project proponent and
recommendations of the EAC (Industry-2), Ministry of Environment, Forest and
Climate Change hereby accords environmental clearance to the project for
Proposed 5 KLPD Malt Spirit Distillery by M/s. Ian Macleod Distillers India
Pvt. Ltd. located at Plot No. A2, A3 & A4, Industrial Area Pandoga,
District- Una, Himachal Pradesh, under the provisions of the EIA Notification,
2006, and the amendments therein, subject to compliance of the terms and
conditions as under:-

A. Specific Condition:

(). The company shall comply with all the environmental protection measures
and safeguards proposed in the documents submitted to the Ministry. All
the recommendations made in the EIA/EMP in respect of environmental
management, and risk mitigation measures relating to the project shall be
implemented.

(i). The project proponent will treat and reuse the treated water within the
factory and no waste or treated water shall be discharged outside the
premises.

(iii).  Total fresh water requirement shall not exceed 102 m3/day and will be met
from Overhead Water Tank- DIC, Una. Prior permission shall be obtained
from the concerned regulatory authority/CGWA in this regard, and renewed
from time to time. No ground water recharge shall be permitted within the
premises. Company to construct a storage pond of 60 days capacity and
the accumulated water to be used as fresh water thereby reducing fresh
water consumption.

(iv). The spent wash shall be utilized as DWGS to be used as cattle feed. PP
shall utilize 10% (65 KW) of the total power requirement from solar power.

(v). CO; generated from the process shall be bottled/made solid ice and
utilized/sold to authorized vendors.
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(vi). PP shall allocate at least Rs. 35 Lakhs/year for Occupational Health Safety.
Occupational Health Centre for surveillance of the worker’s health shall be
set up. The health data shall be used in deploying the duties of the
workers, All workers & employees shall be provided with required safety
kits/mask for personal protection.

(vii). Training shall be imparted to all empioyees on safety and health aspects of
chemicals handling. Safety and visual reality training shall be provided to
employees.

(viii). The unit shall make the arrangement for protection of pqssii_)le fire hazards
during manufacturing process in material handling. Firefighting system
shall be as per the norms. PESO certificate shall be obtained.

(ix). Process organic residue and spent carbon, if any, shall be sent to Cement
and other suitable industries for its incinerations. ETP sludge, process
inorganic & evaporation salt shall be disposed of to the TSDF.

(x). The company shall undertake waste minimization measures as below (a)
Metering and control of quantities of active ingredients to minimize waste;
(b) Reuse of by-products from the process as raw materials or as raw
material substitutes in other processes. (c) Use of automated filling to
minimize spillage. (d) Use of Close Feed system into batch reactors. (e)
Venting equipment through vapour recovery system. (f) Use of high
pressure hoses for equipment clearing to reduce wastewater generation.

(xi). The green belt of at least 5-10 m width shall be developed in nearly 33% of
the total project area, mainly along the plant periphery. Selection of plant
species shall be as per the CPCB guidelines in consultation with the State
Forest Department. Records of tree canopy shall be monitored through
remote sensing map.

(xii). PP proposed to allocate Rs. 1.0 Crores towards CER and it shall be used for
construction/up-gradation of school building with provision of facilities e.g.
Toilets, Drinking Water Facilities, Computers/Laptops and Solar light etc.
Further, the works under CER Plan shall be implemented in consultation
with District Collector and the CER plan shall be completed in two years as
planned.

(xiii). There shall be adequate space inside the plant premises earmarked for
parking of vehicles for raw materials and finished products and no parking
to be allowed outside on public places.

(xiv). Storage of raw materials shall be either stored in silos or in covered areas
to prevent dust pollution and other fugitive emissions.

(xv). Continuous online (24x7) monitoring system for stack emissions shall be
installed for measurement of flue gas discharge and the pollutants
concentration, and the data to be transmitted to the CPCB and SPCB
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server. For online continuous monitoring of effluent, the unit shall install,
web camera with night vision capability and flow meters in the
channel/drain carrying effluent within the premises.

(xvi). A separate Environmental Management Cell (having qualified person with
Environmental Science/Environmental Engineering/specialization in the
project area) equipped with full-fledged laboratory facilities shall be set up
to carry out the Environmental Management and Monitoring functions.

B. General Condition:

(i) No further expansion or modifications in the plant, other than mentioned in
the EIA Notification, 2006 and its amendments, shall be carried out without
prior approval of the Ministry of Environment, Forest and Climate
Change/SEIAA, as applicable. In case of deviations or alterations in the
project proposal from those submitted to this Ministry for clearance, a fresh
reference shall be made to the Ministry/SEIAA, as applicable, to assess the
adequacy of conditions imposed and to add additional environmental
protection measures required, if any.

(i) The energy source for lighting purpose shall be preferably LED based, or
advanced having preference in energy conservation and environment
betterment.

(iii) The overall noise levels in and around the plant area shall be kept well
within the standards by providing noise control measures including acoustic
hoods, silencers, enclosures etc. on all sources of noise generation. The
ambient noise levels shall conform to the standards prescribed under the
Environment (Protection) Act, 1986 Rules, 1989 viz. 75 dBA (day time) and
70 dBA (night time).

(iv)  The company shall undertake all relevant measures for improving the socio-
economic conditions of the surrounding area. CER activities shall be
undertaken by involving local villages and administration and shall be
implemented. The company shall undertake eco-developmental measures
including community welfare measures in the project area for the overall
improvement of the environment.

(v) The company shall earmark sufficient funds towards capital cost and
recurring cost per annum to implement the conditions stipulated by the
Ministry of Environment, Forest and Climate Change as well as the State
Government along with the implementation schedule for all the conditions
stipulated herein. The funds so earmarked for environment management/
pollution control measures shall not be diverted for any other purpose.

(vi) A copy of the clearance letter shall be sent by the project proponent to
concerned Panchayat, Zilla Parishad/Municipal Corporation, Urban local
Body and the local NGO, if any, from whom suggestions/ representations, if
any, were received while processing the proposal.
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(vii)  The project proponent shall also submit six monthly reports on the status of
compliance of the stipulated Environmental Clearance conditions including
results of monitored data (both in hard copies as well as by e-mail) to the
respective Regional Office of MoEF&CC, the respective Zonal Office of CPCB
and SPCB. A copy of Environmental Clearance and six monthly compliance
status report shall be posted on the website of the company.

(viii)  The environmental statement for each financial year ending 31* March in
Form-V as is mandated shall be submitted to the concerned State Pollution
Control Board as prescribed under the Environment (Protection) Rules,
1986, as amended subsequently, shall also be put on the website of the
company along with the status of compliance of environmental clearance

conditions and shall also be sent to the respective Regional Offices of
MoEF&CC by e-mail.

(ix)  The project proponent shall inform the public that the project has been
accorded environmental clearance by the Ministry and copies of the
clearance letter are available with the SPCB/Committee and may also be
seen at Website of the Ministry and at https://parivesh.nic.in/. This shall be
advertised within seven days from the date of issue of the clearance letter,
at least in two local newspapers that are widely circulated in the region of
which one shall be in the vernacular language of the locality concerned and

a copy of the same shall be forwarded to the concerned Regional Office of
the Ministry.

(x) The project authorities shall inform the Regional Office as well as the
Ministry, the date of financial closure and final approval of the project by
the concerned authorities and the date of start of the project.

(xi)  This Environmental clearance is granted subject to final outcome of Hon'ble
Supreme Court of India, Hon’ble High Court, Hon’ble NGT and any other
Court of Law, if any, as may be applicable to this project.

19. The Ministry reserves the right to stipulate additional conditions, if found
necessary at subsequent stages and the project proponent shall implement all the
said conditions in a time bound manner. The Ministry may revoke or suspend the
environmental clearance, if implementation of any of the above conditions is not
found satisfactory.

20. Concealing factual data or submission of false/fabricated data and
failure to comply with any of the conditions mentioned above may
result in withdrawal of this clearance and attract action under the
provisions of Environment (Protection) Act, 1986.

21. Any appeal against this environmental clearance shall lie with the National

Green Tribunal, if preferred, within a period of 30 days as prescribed under
Section 16 of the National Green Tribunal Act, 2010.
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22. The above conditions will be enforced, inter-alia under the provisions of the,
Water (Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control
of Pollution) -Act, 1981, the Environment (Protection) Act, 1986, the Hazardous
Waste (Management, Handling and Transboundary Movement) Rules, 2016 and
the Public Liability Insurance Act, 1991 read with subsequent amendments therein.

23. This issues with the approval of the competent authority.

(Ashok Kr. Pateshwary)

Director
Copy to: -

1. The Additional Chief Secretary, Department of Forests, Government of
Himachal Pradesh, Secretariat, Shimla-171001

2. Regional Officer, Ministry of Environment, Forest and Climate Change,
Integrated Regional Office, Shimla 1% & 2" Floor, C.G.0. Complex,
Longwood, Shimla - 171001

3. The Member Secretary, Central Pollution Control Board Parivesh Bhavan,
CBD-cum-Office Complex, East Arjun Nagar, Delhi -32

4. The Member Secretary, Himachal Pradesh State Pollution Control Board, Him
Parivesh, Phase 3, New Shimla, Shimla, Himachal Pradesh 171009

5. Monitoring Cell, Ministry of Environment, Forest and Climate Change, Indira
Paryavaran Bhawan, Jor Bagh Road, New Delhi

6. District Magistrate/ Collector, Una, Himachal Pradesh

7. Guard File/Monitoring File/Parivesh portal/Record File

(Ashok Kr. Pateshwary)
Director

E-mail: ak.pateshwary@gov.in
Tel. No. 24695290
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